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Thursday, 7th March, 1935.

COUNCIL OF STATE.

The Council met in the Council House at Eleven of the Clock, the 
Honourable the Pmident in the Chair.

QUESTIONS AND ANSWERS.

C o m p a s y -m a n a g k d  R a il w a y s  w h ic h  t h e  G o v b b n m b n t  o f  I n d ia  h a v b  a k
OTtttOH o r  FlTBOHAStNO.

63. The H okoubablb Mb . HOSSAIN IMAM: Will Gorernment la} 
on the table a statement giving the following information about the worked 
lines and other Company-owned Railways, Classes 1 and II, which tibe 
Government of India have an option to purchase:

(a) Share capital ?
(b) Purchase terms, if any ?
(li) The eariiest dote when ab option unll arise ?
(({) Thd last date when an option arose and was not exercised ?
(e) The dividend paid during the last four years by these companies ?

T h e  H o n o u r a b l e  S ir  GUTHRIE RUSSELL: (o ), (b), (c) and {d). 
The information requited by the Honourable Member will be found in 
the History of Indian Railways, a copy of which is in the Libnory.

(e) Government have no precise information cm this point, and as the 
number of companies for which the Honourable Member requires information 
is large, it will involve a considerable amount of labour to collect it and 
Government do not consider that it will be justified by results.

B a th ro o m s  in  D u f t r ie s ’ Q u a r t e r s , M i n t o -R o a d .

04. THU H onotoable Mk. p. N. SAPRU ; (o) Is it a fiwt tha*
woper bathrooms have been provided in the duftries’ quarters laear Raj« 
Bazar in New Delhi ?

(b) Is it a fact that in the new quarters recently constructed on the 
Minto Road area of New Delhi for duftries of the Gov^tnrntnt of India 
Offices there is ao baithrodn but only a ceifiented floor vnthout aH 
ûsIosuTB ?

(c) If the an8#et tb (6) is in the affirmative have Government 
considered the desirability of providing suitable bathrooms in those quarters ?

{d) Is it also a fact that in quArters for duftoies on the Minto Road 
no door has been provided for the kitdtea '̂ that there are no Selves in the 
kitchen and that there is no window in the sleeping rooms to admit o f any 
^  iQside the rooms a ^  that , the saaU o{)^ng in'the roof <6' x  ^ ') is  quite 
inefficient 1 ; c ’ . T; ■
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(e) I f the reply to (|{) is in the affirmative, do GoTemDient propose to 
remove these defe<^ ?

(/) Hare QoTemment issned orders that ibe defects mentioned above 
shotiid not be reproduced in the quarters which may have to be constructed 
in future t

Thb Honoubable Mb . D. G. MTTCHELL : (o) and (6). Yes.
(c) Yes, but the arrangement made is regarded as adequate.
{d) and (e). There is no sepwate kitchen, part of t^e verandiJt having 

been enclosed to serve as a kitchen. Doors and shelves are not essential 
in the circumstances. Ventilators are provided in the bed rooms, there being 
no room for windows.

(/) No.

The Hokovrabix Mb . HOSSAIN IMAM: Did these duftries present 
any application to the department before these quarters were built ?

Thb Hohottbavlb Mb. D. O. MITCHELL; I must ask for notice 
o f that question, Sir.

Gbakt of Monbtaby Assistaucb to Mb . Subash Chandba Bosb.

65. The Honourablk Mb. JAGADISH CHANDAA BA17EBJEE ; 
(a) Is it a fact that Mr. Subash Chandra Bose who came to India from Europe 
to attend the Sradh ceremony of his father was aQowed passage money by 
Government when he oome by air I

(6) I f so, was he given the passive money back from India to Europe ? 
I f  not, why not ?

The H o u o u b a b l b  Mb. M. G. HALLfeTr: (a) No.
(b) Does not arise.

Mabtial and Noit-Mabtial Classes.

66. The Honoubablb R ai Bahadub L ala JAGDISH PRASAD : Will 
Government be pleased to ^ t e  what castes and ocHumunities in India 
are classed as “  martial ”  and non-martial ”  respectively for the purposes of 
recruitment to the army in India ?

T h e  H o n o u b a b l e  Mb. M. G. HALLJilT: Ncme, Sir. This is a phrase 
coined largely by politicians. The classes enlisted in the army at present are 
shown in the Îndian Army List at the heading of each unit, and they are those 
which in the opinion of the military authorities, produce the most efficient 
soldiers.

Thx H o k o v b a b l b  Mb. HOSSAIN IMAM: Who, according to the 
Honourable Member, are the politicianB Y

The H o n o u b a b l b  Mb. M. G. HALLEIT : X regret I can add nothing 
to the Honourable Member’s reply.
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T h e  PoNOUKABp M b . HOSSAIN IMAM : Is it a fact that only certain 
communities are eligible for admission to the army according to the list of 
eligible members who can be recruited ?
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T h e  H ojjou bablb  Mb. M. G. HALLETT : Sir, I must ask for notice of 
that question, in the absence of His Exoellonoy the Commander-in*Chief.

R e p b e s e n t a t io n  of  V a is h y a s  in  t h e  I n d ia n  C iv il  Se b v io b .

67. T h e  H o n o u b a b l e  R ax B a h a d u b  L a l a  JAGDISH PRASAD: Will 
(Jovemment be pleased to state:

(a) The total number of Vaishyas in the cadre of the Indian Ciyil 
Service ?

(A) The number of such Vaishyas in the Indian Civil Service as are 
residents of the United Provinces ? and

(c) The number of Vaishyas, if any, that have been successful in the last 
competitive examination held in London for the Indian Civil Service ?

T h e  H o n o u b a b l e  Mb. M. G. HALLETT : (a), (6) and (c). I regret that the 
information the Honourable Member desires is not readily available. As the 
labour involved in collecting it would hardly be commensurate with the value 
of the results obtained, I regret I am unable to undertake to collect it.

T h e  H o n o i b̂ a b l e  R a i  B a h a d u b  L a l a  JAGDISH PRASAD: Can the 
Honourable Member undertake to supply information as regards (c) which is a 
small item ?

T h e  H o n o u b a b l e  Mb. M. G. HALLETT : I will try and get the infor
mation with regard to (c).

L o s s  o r  R e v e n u e  if  t h e  H a l f  T o l a  W e ig h t  f o b  L e t t e b s  is  in c b e a s e d  to
A T o l a .

63. T h e  H o n o u b a b l e  R a i  B a h a d u b  L a l a  JAGDISH PRASAD : Will 
Government be pleased to state what will be the loss of revenue, if any, if the 
half tola unit of weight for letters is increased to one tola i *

T h e  H o n o u b a b l e  Mb. D. G. MITCHELL : An accurate estimate of the 
loss involved by this or any other proposal to change the letter tariff is difficult 
to prepare because a separate accoimt is not maintained either of the revenue 
from the postage on letters or of the number of the ordinary paid letters. A 
statistical count of the letter traffic is taken twice each year and the total 
traffic is estimated therefrom. Based on this, wi estimate of the loss or gain 
can be prepared after making certain assumptions as to the efiPect of the change.) 
in the tariff on the total volume of the traffic and on its distribution between 
the different weight categories. Assuming that 70 per cent, of the total traffic 
will consist of letters not exceeding one tola in weight it is estimated that the 
loss will amount to Rs. 16 lakhs in one year.
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ISfTBOUUCTioH OF N kW CONDITIONS 6 j  SBljsYj'cK IPB AifeliiV HEADQt7ilfeTKES
OrnoBs,

69. Thb Honoc&abls R ai Bahadub Lajjl JAGDISH PRASAD : With 
referonoe to my question No. 145 asked on the 27th August, 1934, will

be^eased to state Wh&t kctioii tho^ hAve ttdcOA the 
repre^Wtion oif the ttterkii conoMti^ !

The i^ONopRA^K Mb. M. Q. H ^ L E l^  : It has been decided that those 
of the clerks referred to who are unwilling to accept pennanetit ftppointments 
fun the new term« o f service in the Army Headanarters Offices, wu as oppor> 
tunity offers, be absorbed in vacancies in civil offices.

QrlUNT o r OPTtOM TO SftFlTSB APPOlNTMBM'ra IN A b M¥ HBADQVABTXBS AND
WAIT FOR A pFOINTMBNTS IN CiVIL OFFICES TO CfVIIJAN Cl ERKS, BIC.

70. HoNbCBAitii Rat Bahadou Lala JAQDISH #RASAD :
(a) Is it a fact that those candidates who otii Mc<ie^iil bi
llilnisterial Service CoupertitiTe Ejcaminatton held b y  the Public  ̂ Sefvice 
CommiBsioB in Novwnber, 1933 Mid who were olFered appointments m Anny 
Headquarters Offices have been allowed the option to refuse those appoint
ments and wait for a{̂ )ointment0 in civil o ffi^ , notmthsttmdiag t£e fact 
that they were waroed m their ^pointment offers of iheoew cohditWns pf 
a«rvice ?

(6) Do GovcnUtttolb oontoaii^te extencfing the borne pmilege to «mmU- 
dates who came out successful in the last examination held in December, 1934 ?

(«) If the ansnr̂ ra to («) «dd (b) be ia the affinnative, do Govemment 
propose to extmid a similar privilege to those civilian clerks who entered 
service in Army Headquarters Offices as a result of the competitive 
examination held in 1932 and who had not been warned o f the new conditions 
of service at the time of their appointments ? If not, why not ?

T h e  H o no urable  Mr. M. G. HALLETT ; (a) and (6). Yefc.
(c) As the men are already in service the question of allowing them to 

wait for appointments in civil offices does Hot arise. It h|w, however, been 
decided that those who are unwilling to accept permanent appointments in 
the Army and Royal Air Force Headquarters Offices on the new terms should, 
as opportunity trffers, Iw Absorbed in vacancies in civil offices.
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STATEMENT LAID ON THE TABLE.

ExoiaB D cty ok Suoab.

Tas HoHotTBABiiB Mb. P. C. TALLENTS (Knance Seore^wry); Sir, 
! l « y  on the table infocmaUon promised in reply to part (b) o f ques^n 
No. 35 asked by the Honourable Rai Bahadur L«la Mathura Prasad Itehmtra 
on the 16di Febi«ary, 1936.

(6) The amount o f exoiiBe duty realised np to S l«i Jatiuaiy, I9S5 frtm the co
operative sugar factories woridog on the Va«uum-p«n isyst«bna is Ra. ffSTt-lS-t mad 
from those working on the open-pan syBtems Rs. 766*6.2.



RESQLtJTION CONTINU^p TO W H ?AT GROWERS

; Th«  HoNorRA.Bj,RMB. MOHAIOIAD YAMIN KHAN (United Provinces: 
Non-Of&Qial): Sir. I  pioye : ...........  ‘

 ̂ “ That tliifl Council rpcomm^ds to tlio Governor General in Cou^^ to ^ontinuo to 
give protection to tlie 'wheat gfowefs in India by—

(а) extending the period of import duty on foreign wheat,
(б) reducing the railway freight on wheat when it is sent frcm tt .̂XJnitec} Pxovinces

and the Punjab to the port towns of Karachi, Bcmbay or CaJcutia ” ,

This Resolution, Sir, is divided into two and, as the Honourable
Members are aware, as far as the fii«t part is coneemed, it is already in 
operation. The only thing that I want is that when the period is going to 
expire this protection may continue to be given. It was several years ago 
that all the Members from th  ̂Punjab ajyi the United Provinces and probably 
a few other Members along with them w^ted ixk a deputatioii on Sir George 
Rainy, the then Cortmescce Member. And they pressed this point that u n l^  
protection was given to the wheat growers India is sure to pet into such , a 
eaku&itous jxjaition in regard to iinancial matters that it will not be possiblf) 
to have any commeroe in India at all, because the purchasing power of the 
people will go down and down imtil it becomes unbearable. Wheat Is a 
commodity in relation to which all prices in India are in reality determined. 
If the wheat grower oan sell hU wheat at the standard price of Rs. 3 per maund, 
then all commodity prices rise. I f wheat sells below 13 seers to the rupee, 
then it is beneficial neither to the wheat grower nor other commodity growers. 
Commerce has been going down and down simply because people iLave no 
power of purchasing left in them on account of the price of wheat having 
gone down to a very great extent. After the deputation convinced Sir George 
Rainy, he introdnd^ a Bill and gave this protection, which is still going on, 
and will continue up to the 31st March this year. I need nob dilate on the 
arguments at pres€»t. They have been reputed year after year in the other 
House and I believe all Honourable Members have gone through them. 
Those arguments have led the Government in the past to support this 
measure. We are standing offi the same ground today also. We do not see 
any fluctuation in the market. The time has not come when this protectioii 
oan be taken away. I will only say this to those of my Honourable friend? 
who have the interests of the rice growers at heart that they must realise thait 
unless the price of wheat goes high, the price of rice can never go high. The 
United Provinces and the Punjab, which are great purchasers of rice, caî  
never aiford to purchase rice at a higher price when their own commodity, 
which is their staple food, is selling at so low a price as Rs. 1-0-0 per maund. 
When wheat was selling in the United Provinces and the Punjab at five seers 
to a rupee, and for a short time at four seers to a rupee, people were rich* 
Although it was the staple food and was so costly, yet people had so mucl  ̂
money in their pockets that they could purchase anything ^ d  everything. 
For the last two or three years, wheat has been selling at Rs. 1-6-0 per maund 
and sometimes even below that. That is the price at which villagers carte^ 
their wheat to Lyallpiuj and sold it there. So, they must actually have sold 
it at Rs. l-2«0 per maund, if we take four annas as the cost of cartage from the 
village to the market. In one bigha oi land, Sir,->-I will take the bigha and not 
the acre,—in a twcAa ftigfAa, at the highest and in the best soil, we cannot 
ppoduce more %hm four maimds to a,Mighâ
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T h s  H o k o u bable  Mr . HOSSAIK IMAM : Which itgrAa— standard or 
Bengali.

The H o n o u r able  Mr. MOHAMMAt) YAM N  KHAN: I am taking the 
hucha bigha which is one-third of the standard bigha. In sl kueha bigha, the 
highest we can get is about three maunds to a bigha, and if three maunds are 
sold for Rs. 4-2-0 (at the rate of Rs. 1-6-0 per maund)> this means that the 
cultivator gets for all his labour, the capital which he has invested, canal dues 
which he has paid and the rent which he has to pay to the landlord only 
Rs. 4-2-0 per bigha.

T h e  H o ho obable Mb. H0S8AIN IMAM: On a pcant of information, 
Sir. Will the Honourable Member say what ia the proportion of a bigha to an 
acre ?

The Honourable Mr. MOHAMMAD YAMIN KHAN: One acre is 
equal to one bigha and 12 biswaspucCa, i.e., 32 biatoaa make one acre, and one 
bigha pucea makes 3 bighas kucha. If it is sold for Rs. 4-2-0, the rent whicJi 
he has to pay to the landlord is aboirt Rs. 3 per bigha; he has to pay Re. 1 
towards canal dues. For the seed which he has put in there by gettmg it 
through the money-lender, he has always to pay one and a half times what 
he has purchased. Thus, supposing we take five seers as the seed which he 
has to put in one bigha, then he has to pay back seven and a half seers to the 
money-lender. Its cost also has to be met from the produce. Then there are 
the bullocks which he has to keep for the cultivation. He must keep at least 
a pair of bullocks for which he has to pay and he has to feed them also. His 
whole family has to labour in the field for 10 monUis because wheat growers 
know fully well that in the fields where wheat is grown, no other crops can be 
raised in the same year. It mê ans that the whole family, which is working 
for one year as labourers in the field, get nothing. The result of this has been 
that in the Punjab and the United ftovinces, there have been mnissions of 
rent, and yet the cultivator cannot see his way to make both ends meet. 
The poor labourer is so hard hit that there is a tendency to leave the villages. 
If the sugar factories did not come to their rescue, probably we would have 
found a lot of people leaving the villages and migrating to the towns asking 
for some kind of work. They cannot live in the villages nowadays. The 
poor people are starving, because the value of their prcSuce has gone down 
so much. They have kept up for such a long time only because of this import 
duty at Rs. 2 per cwt. It is very small. Wo have pressed year after year that 
this duty is too small and that it should be raised, so as to give enough 
protection to the cultivator that the price at least comes up to Rs. 3 per maund. 
At that price, the cultivator can just manage to live. It will not give him 
m y l)enefit; it will give him only the remuneration for his labour in the land 
for one year. Unless wheat sells at 13 seers to the rupee, it will be a losing 
concern to the cultivator and his migrating to the towns will be a great menaoe 
and the economic stability is bound to be disturbed in the near future. Gov- 
emment was very wise in the past to give this protection, and I hope that they 
will come forward now to give the same protection to day again until prices 
go up and until the competition from Australia has ceased. In 1930--̂ I think 
the Honourable Mr. Stewart will bear out my figures--all the wheat growing 
countries produced a very large surplus of wheat. Australia probaWy pro
duced double its usual amount, and Canada, the Argentine, Russia and India 
all produced about two million tons each more than normal, with the result 
that the large surplus stock of that year continued to affect the markets in
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this country, because the foreign wheat, as it became old, was dumped in 
tihis country at very low rates, and naturally people preferred to buy this 
cheaper wheat rather than the costlier Indian wheat. There are also mills 
at Calcutta, Bombay and Karachi which import wheat for the purpose of 
grinding it into flour for re-export to Egypt and other places  ̂ and they buy 
this imported wheat because it is cheaper than Indian wheat, and the second 
part of my Resolution is for their benefit. We have therefore two conflicting 
interests, that of the wheat growers and that of the dealers and consumers, 
and it is necessary to meet both.

At Hapur, which is only about 30 miles from Delhi, wheat was sold at 23 
seers for the rupee at the time of the harvest, as compared with 10 seers for the 
rupee five or six years ago. That hits the producers very hard in the western 
United Provinces and the whole of the Punjab. And the protection given 
must be so adjusted, in regard to the railway freights, that the merchants in 
Bombay, Karachi and Calcutta may be able to purchase northern India wheat 
at a cheaper rate than the wheat imported from Australia after it has paid the 
protective duty. The duty at present is Rs. 2 per cwt., but Australia can land its 
wheat at the ports at such a low rate that the Punjab and the United Provinces 
wheat cannot compete with it. The prices are determined by the prices 
prevailing in Bombay and Calcutta. My Honourable friend Mr. Stewart 
knows the Kaisergunje very well in Meerut, because he was there for several 
years. Well, I wanted to know why prices were so low and they said the 
desawar was like that, by which they mean that the Bombay and Calcutta 
markets are the determining factor in the price of wheat, and when prices 
there are low they are low everywhere. I want, Sir, in the interests of the 
merchants who buy foreign wheat to grind into flour and in the interests of the 
consumers in Bombay and Calcutta, that railway freights may be so adjusted 
that they can purchase Indian wheat in preference to foreign wheat. Our 
wheat exports have been considerably reduced. Where we used to export
300,000 tons annually, it has now come down to 60,000 tons only, and in some 
years it has been less than that because the prices are not favourable, foreign 
countries being able to sell cheaper. But however that may be, our produce 
is sufficient for our own needs and we do not require any imports or exports. 
The only way of helping the agricultural population, in regard to which my 
Honourable friends have always shown great concern, is to help them to 
dispose of their wheat at a reasonable rate and put something into their pockets 
to jingle, at present they have not even cowries to jingle. This can only be 
done by accepting both parts of my Resolution, wliich helps both interests 
which I have mentioned. In the past only one side has been considered, and 
if the other side is also now helped I feel that no one wiU be opposed to this. 
I need not go into all the arguments I have given in the past. I hope the 
House will unanimously accept this Resolution and that the Honourable the 
Chief Commissioner wUl also find it easy to accept my second suggestion. 
He may feel that it will diminish his revenue, but I can assure him it will 
have the opposite and will promote the flow of wheat which is at present 
locked up in comers of the country and is twinging no money to the coffers 
of the railways. I am sure the Government will have no difficulty in accepting 
the first part of my Resolution and I hope the second part wiU also be accepted, 
I commend my R^olution to the House.

T h e  HoNOtJKABtK M b . T. A. STEWART (Commerce Secretary ) :  May I, 
Sir, intervene at this stage with reference to part (a) of the Resolution moved 
by the Honourable Mr. Yamin Khan to say that all the facts relevant to the 
wheat situation within India and outside are well known to the Government
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. [MiTv T-A. Ste^iirt.] 
oi'iadh^, whd hof>6 to in a position to arrive deeimon on this matter at 
an cwly dater. In tii^ ?̂ okcmmst^noos, they» feel that it WoitH be inappropriate 
at this stage to oflFer any opinion for or against tile propo^al« 6f 1h  ̂Honourable 
Mf. Yamin Khan. This defers to part («) 6t the ResoMion, The second par  ̂
will be dealt with in due oourse by my H<̂ nowrable oolleagtie th(̂  Chief Com- 
iiugsicnaiei' of Railways.

The Honourable Mr . SATYENDRA CHANDRA GHOSH MAULIR 
(West Bengal : Non-Muhan;irafi;dan): Sir, I congratulate the w îeat growers 
of the Punjab in having new protagoni^ t̂s year after year. JUst year it was th% 
stalwa^s of the ^ n ja b ; this year it is tlie new Gpvermnent recruit,—my

Sllanf friend from IVfeerut. Thougjh I must tell the JIowura,ble Mr. Yamijijt? 
Jla^ straight off, that much as I admire his special pleading for the wheat 

growers of Northern India, I am bound tg say tlxat sitting here in the centâ î jj 
Legislature I had expected a wider outlook fiom him. 1 ehfl̂ rge Mr. Yami% 
Khan for hai4»g tuirn^ a blind eye to the Ben f̂al consumerfl. Get aa muclĵ . 
protection â  you like, put as miuch prohibitive import duty on foreign whca  ̂
as you fike, but please see that we get wheat, either Punjab oĵ  Australian or 
ffom'anjrwhere, at a cheap cost, at a post which thft poor Bengal cqifisvmei: 
a#ord to pay. On principle I am against any tariff duty oft any tpodHtuflfâ  
because, ^  "they home grown or imported, they are necessities of l^e whic^ 
should be within the reach of the poorest among us. But I also recognise tiiOt 
f^ t , that home grown foodstuffs are preferable to tbc Qonsu îer because 
incidentally the money spent on them remains in the country |pr tlie ad,vantage 
of the children of the soil. But if that means ai\ĵ  in cre^  Qjf tljio pricp to the 
consumer, I am afraid my patriotism will not go so far as to support a i;aeasurQ. 
which will have that effect. The wheat growers have enjoyed the prottif tioa 
of this import duty for the last four or five years. But ’what have they 
achieved ? Have they been able to bring down the Miees tp the same level aa 
th6 Atkstralian wheat minu  ̂ the import duty at Cmcutta ? Believe me tha|b, 
I am in no way an antagonist ot the prosperity of the Pui^ab or any othê r 
province of India-—  ,

Ths HoNQtTBABLE Mr . MOHAMlfAI) YAMIN KHAN; Is my Honour-, 
able friend in favour of giving no protection to any Indian industry, including 
the ck)lfc mill ^dust^ ? .................

The HONOUHA3LE Mb . SATYEIJDRA CHANDRA GHOSH MAULIK : 
I have said that I am not in favour of imposing any protective duty on food* 
stuffs. But you will pardon me, I am surê  when I feel it ^  duty to raiaê  
my voice against the p^sperity of the other provinces at the cost of my 
province, inspired as I am just now by the example of proyincial patriotisija 
ol my Honourable friend jfr. Y^onin Khm.

The Honoubablb Mr. HOSSAIN IMAM (Bihar and Orisaa: Muham- 
KMbdan): Mr. President, is it re&eBhin  ̂when we find that people tell m  
principles without substaatiating theip. t It la easy to do that. 
Honourable colleague from Meerut ha«̂  just now said tiiat wheat prices ar« a 
sort of barometer for the price of other agricultural foodstuffs and with the rise 
of 5fhoat prices other food pxie^9 ti^  a^-WUh itsfeU, p th ^  fall, Jp wm such 
a good principle that I waated to veri& the ppirrectnesfl of it by getting a bool  ̂
from the library, and thî t is w;hat 1 n ^  1a iihe report of thiB Provincial £cg,î  
nop^c Co^ferenoe, |^ld Vy the (^ v e i^ en t of Indiar-the oonfi îtueni Ŝ
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which the HoHcn9rabl« t ia the dictum pf tl^at oonsti-
tuency. Sir, on the basis of 1913 fiipires as 100, the index number of wheat 
price in 1931 62, while m I933^it roianpf to lOA, a rise of 27 TOints. In the
same period the price of rice went down from 79 • 5 to 62• 6, a fall of 27 points. 
This is m refotaiion of iha j î^eral the^ijr Wtû h he ei^Wciated just no^ !

T «»  HoNQUBAtoB Mb . MOHAMMAB ¥AMIN KHAN: Whi t̂ was the 
price of rice in 1921 and 1922 when wheat wag selling at five seerfl for the rupee ?

Twe HoNOtTRAiStB Mr. HOSSAXN IMAK : I will prosc x̂t him;with that 
too. Sir, the prioo of rice between the period 1020 and 1939 was 133 and tha 
pric« of wheat was 169. It was then hi^er unfortunately for the rice growerŝ  
ofthe eastern provinces. Then he enunciated another principle, that with the 
rijw ôf wheat prieea, the p(>cket« ol the peemxitry will Jingfe aiii wheî  they have 
more money it will be possible for them to buy more rice. That would hay^ 
come better if rice growers had said, that, because the area in which rice is 
cnltnrated is two and a half times moi» than the area in which whe^. î  ^ w n . 
The area waa #4 million acres, whereas the area o f wheat was less than 4ft 
million acres. :,

The HoNOfDKABLS Mb* MOHAMMAD YAMIN iCHAN : What maundage ?

T he H on ou bab ls  Mb . HQSSAIK IMAM : I have not got tlie figure. You 
can look it up in the report .

The HoNOtJiUBWs m .  MOHAMMAD YAMIN KHAN------

 ̂ CONTINUED PROTECTiOJJ XO W If»A T  OROWEUS IX INDIA. 47?̂ |

Thb Honouiubls th e  p r e s id e n t  : Order, order. Let the Honourable 
Member have his say.

The Honoubablb Mk. HOSgAIN ll^AM : the rise in the price ot
wheat has a distinct bad effect on the pocH^ts of the Bengal qonsumers  ̂
!^ngal, as is well knpwix, does not grow wheaV; it ^vowb only rice and jute • 
both of these have fallen very much. The prioe of rayr jute is only 41-6 pet 
cent, o f what it used to comijiiand ijn 1013. That will a^ow that the price is very 
low ai?Ld if the price of the coinmo^iity by which they get money is reduced 
how ca^ they purchase more whea»t :^om the Punjab ? I^yppse the present 
price of wheat is high euougjb in r^tio to the rice as we haye ^de4 further to 
tl̂ e difficulties by laying a duty of Us. ?  per cwfc., the result is that they are 
not able to buy as mi ĉh wheat as ^ ey  can consume. This has Oj bad effect 
for th  ̂ wheat growert? as well bec9.u9e by reducing purchasing ppwer an4 
consumption, you tave establish^ 0. ^sitive surplus svipgly, iw ch  W  tl̂ ,̂ 
direct effect of reducing prices. TÊ jiat is one reason wliy in spite o f thw duty 
of Rs. 2 per 9Wt. wheat prices have fallen ^ain.

T he HoNOURABii the PRESIDENT : The Honourable Member will have 
another opportunity of discussing this matter in view of the statement made 
by the Honovirahl,  ̂ ..9t^wart,

The HaKQUBABOi Mi. HOSSAIN IMAM : I have to r^resent the interests 
of the rice gnawers and bn this occasion I  want to say wiiy we do not find 
ourselves m agreem^pt in treating this as th0 fnvi)\irite wife of the Coiiimerce 
Department. As the lionou^able Member to represent the Treasuiy
be^hes, I thought it as good aa opportunity to diaotisa ii now as when it is 
moved by ohe of the gwrtfemen on the Treasury beneh^s----- -



T hb H onottiublb Mb . MOHAMMAD YAMIN KHAN : W hy ?

T he H onotj&ablb Mb . HOSSAIN IMAM ; You represent them !

T he Ho n o u ba bm  Mb . MOHAMMAD YAMIN KHAN: I do not.

Thb HoKOintABi^B Mb . HOSSAIN IMAM : You are here to represeoit the 
views of the Treasury benches ?

T hb H onoubablb Mb . MOHAMMAD YAMIN KHAN : I repudiate that 
very strongly. I am not here to represent the views of the Treasury benches* 
I am here to represent the views of my province.

Thb H okoxtbablb Mb . HOSSAIN IMAM: Mr. President, it is well 
known------

T hb H0N0UBABI.B Mb. T. A. STEWART: May I, Sir, bs a matter of 
personal explanation, say that the Honourable Mr. Yamin Khan was not 
expressing my views this morning ?

T hb H onotjbablb Mb . HOSSAIN IMAM: Then he is false to his own 
constituency ; that is all I can say. Sir, the position of the eastern provinces 
is that while theV have every sympathy With the wheat growers of the Punjab 
and the United Provinces, they wish that justice should be done to them too. 
In this connection I veiy much regret that no mention was made in the budget 
proposals to impose a duty on tfa« importation of rice. May I hope that the 
Honourable the Commerce Secretary when he informs this House of the decision 
o f the Government he will also inform this House of what they are going to do 
about the rice position ?

T he H onotjbablb Sib  GUTHRIE RUSSELL (Chief Commissioner of 
Railways): Sir, my Honourable friend Mr. Stewart has already dealt with 
part (a) of the Resolution and it only remains for me to explain to the Council 
the attitude of Government towards part (b) of the Resolution. I would say 
rightaway that Government realise as well as anybody else how important 
cheap rates on wheat and other food products are to the agriculturist and also 
to the country at large ; but the Resolution as it stands suggests that cheap rates 
should be us^  as a method of giving additional protection to the agriculturist, 
in this particular case the wheat grower* This is a position that Government 
cannot accept. Government have consistently deprecated the giving of veiled 
protection to any industry or any particular class of industry by the mani
pulation of railway rates. They have always said that if protection is neces
sary it must be given openly. 1 do not think I can explain the position better 
than by quoting from a speech by the Honourable the Commerce Member made 
in February, 1934 during the debate on the railway budget. He said :

“ Thon augg^ions have been made that the railways flhould reduce their r a ^ in  
order to give aaaifltance to agriculture and indu»tries. Kow, the Edition of the Kailway 
Department has al\vays been this ; if we are expected to operate as a commercial concern,

obviously we must charge rates which ateiully economio, that if Ooremments decide 
that aaaistance should be given to Agriculture and induatrie«, that aaeistance should not 
be indirect, coj^ealed and vicarioua as it would be railway rates were reduced for the 
carriage of their products, but that it should be given directly and openly, £o that the 
principle of giving assistance and the measure of assistance to Be giVen may from time to 
time be capable of being eacamined and controlled by the Oovemments and t^e Legiala* 
tures concerned. From that position the Rcdlway Department has iiiever resilecL Yet,

474 COUKOII. OP STAi'E. [7™ M a r c h  1985.



notwithgtanding that they have, durhig this period of streES and strain, come to the 
assifltanoe of agriculture in the peculiar circumetances of the day. Many railways 
have, as Honourable Members are aware, reduced their freights for the carriage of rice 
aod wheat. I can alao say that in certain oaaee railways do, as a matter of fact, quote 
ap^ial rates for the products of certain industries, but that, of course, is for the purpose 
of increasing and stimulating traffic

I should also like to quote section 42, sub-section (2) of the Indian Railways 
A ct:

** (2) A railway administraticn shall not make or giv^ any \mdue or unreasonable 
preference or advantage to or in favour of any particular person or railway administration, 
or any particular description of traffic, in any reapect ihiatsoever, or subject any parti
cular person or railway administration or any particular description of traffic to any 
undue or unreasonable prejudice or disadvantage m any respect whatcoever ̂ *.

Now having said that, I do not ^ h  to imply that railways are always 
against giving reductions in freight. I can assure you that railways are alwaj^ 
prepared to consider a reduction in traight so long as it is based on economie 
principles. But I think I might tell the House that any reduction in freight 
requires a considerable increase in traffic if th6 railways ate to get the same 
earnings. For example, if we reduce our freight by 25 per cent, we have got 
to increase our traffic by 33 per cent, to get the same gross earnings. To 
get the same net earning the increase hm of course to be considerably more. 
I should now tell the House of certain reductions we have made in wheat rates 
during the past two years from the United Provinces and the Punjab. The 
rates from Lyallpur and Khanewal to Calcutta have been reduced by 16 per 
cent, and 18 percent., respsctively,the rates from Aligarh and Chandausito 
Calcutta have been reducckI by 10 per cent,, and the rates from Lyallpur and 
Khanewal to Bombay have been reduced by 28 per cent., these reductions 
have been made on purely commercial considerations.

T he  H on o u ra ble  Mr . HOSSAIN IMAM: What was the increase in 
traffic ?

T he H on ou rable  Sir GUTHRIE RUSSELL: I could not tell you 
just now : I have not yet got statistics. These reductions have been made 
purely on commercial considerations and to prevent diversion to the sea route 
o f this traffic which has normally been carried by the rail route. Further, from 
the 1st of September, 1934 the North Western llailway have been allowing 
a rebate of 26 per cent, on all wheat railed to Karachi, and thence exported to 
countries west of Aden via Karachi. This is being done with a view to en
couraging export traffic. But Government would very strongly deprecate a 
general reduction in wheat rates to Karachi. The only eflfect of such action 
would be to divert wheat which is going to Calcutto by rail to the sea and would 
mean a loss of railway earnings. They would also deprecate a general reduc
tion of wheat rates to Calcutta because of the fact that at present rates Indian 
wheat can compete in the Calcutta market and can meet all the needs of the 
Calcutta marked There is one other thing. I think people do not realise how 
an arbitrary reduction in freight rates for some particular commodity or 
industry may entirely upset the economic balance of another industry. Now 
take the case of wheat. If we made a large reduction in wheat rates to 
Calcutta it would entirely upset the flour toiills in the Punjab. It would put 
them entirely out of the Calcutta market. '

T he  H o nou rable  Mr. HOSSAIN IMAM: May I ask one question ? 
At present what is the difference in rates between wheat and flour ?
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Th»  Honoveabm  S ib  GUTHRIE RUSSEJJi: Th^re is a Tcry smaU
difference. .

THIiHOKQUlUBWEJf^.lJOHAlfl^ 
only refers to one-way traffic. Two-ways tralBBo only in v ^ a t ^  
aent iroip the Punjab. ...............

The Honoubable Stk GUTHRIE RUSSELL: All the rates I ha^  
quoted have been from up-opuntey to ibe porto. I bftve not dealt uvith the 
ra,tes from Oalcntta to th^ interior. What I said was that it would entirely; 
upset the flour miU  ̂in xiî  I^^ijab who at present send a certain portion of 
their output to Ci^iitta.

It we reduce the wbe^t Tates, CaU t̂il  ̂ flour mills would bo able to 
pnjduoe their flcou? so much d^P(or that tl^ey would entirt l̂y cut out 
flour mills in the I^m^ab. But aa 1 have already said if are a^ked to  ̂
reductioi3La which ihe railways thinly will be remvine^atdve we be qnly too 
pleased to consider them. But wie ai^ not prepare^ to consider a proposal 
ti> seduce railway rates which h»B as it«k object the giviixg of veiled protectioa. 
Havixig made this ^xplanaticoi regaxdiiig the attitude of Government, I tnisif 
my Honourable friend Hr. Yajnin Khan will see his way to withdraw Ilia 
R^luticm. Failing this, I regret that 1 must oppose it.

Tblk Honoubablb Rai Bahadub Lala JAGDISH PRASAD (U n i^  
^^vinces Northern : Non-Muhammadan) : Sir, I had no intention of oartioi- 
pating in the debate on this iUsolution but the sp^ch of the Honourable Mr. 
Ghosh Maulik has prompted me to say a few words in connection with the RefŴ , 
lution. The speech of my Honourable friend has led me to think that he is not 
ii;i favour of the Resojution. If that be. so, Sk, I may inform him that a num
ber of bodiei and associations have sent representations to the Govemnient of 
India supporting the extension of the \^eat Import Duty Act and among 
such associations is the Indian Produce Association of Calcutta in Bengal 
from which province my Honourable friend Mr. Ghosh Maulik comes.

T h e  Hoi^gubablb Mb. SATYENDRA CHANDRA GJIOSH MAULIK : 
What about tlie other Associations in Calcutta }

Th* HoNoiXBABiiB R^i Babadub Lala JAGDISH PRASAD: If̂  
addition to this Aasociatioii I find U>at ther following Associations------

Thb Hokoubablb Nawa^ KhwaJMl HABIBULLAH o f  Dacca (Bengal; 
Nominated Non-OJBEkcial): May we know who are the members of th^ 
Association and wliethejr they repfeaent Bengal or not ?

The Hokoctbable Rai Bahai>Ub L ala JAGDISH P^^A^D : 
addition to this Aasociation tbe following Associations^ave i^nt represent^ 
tionB to the Government of India: Indim M^cb^nt^’ Cha^l^f Bom:
bay; the Merchants' Ghamb^ of the United Provinces, Ca^poife ; the Mahflrr 
rashtra Chamber of Commerce* Boi^bay ; the Mysore ChaynbOT* p( Commerce* 
Bangalore ; the Northern India Chaml^r of Commerce, Lahore ; the Ii>diaR 
Chamber of Commerce, Lahore ; the United Provinces Chamber of Commerce, 
Cawnpore ; the Gwalior Chambc® of Cppj^erce, Karachi «md the Indian 
Merchants’ Association, Sir, the detpajnd for the extcajslon bf the 
Import Duty Act is not confined to the United Provinces or the Punjab alone
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but p€< l̂e of other places like Bombay, Bengal, Bangaloro and Karachi iare
in favour of tlte continuance of the duty on wheat.

' ;  HoiJrotntABLE Mfe. 6IJAY KUMAR BASU (Bengal: Nominated
Ifbh-Official): Sb far ns that Ai^ociHtion in t^onoemed I should not be sur
prised if they are an association of tip-countty people in Calcutta.

T he HoNOtJKABLE Rat BAHAbtrE LaI a JAGDTSH PRASAD : f think, 
Si ,̂ it is for tny Honourable friend from Behgal to find out whether this assoeia- 
tion a genuine Bengali one. In view of that, Sir, I hope that the propoai- 
iion of my Honourable friehd Mr. Yattiin Khjiii will receive the support of this 
House and of the Government.

Ttut H o nourable R ajta GHAZANFAR ALI KitAN (West Punjab: 
Mtrhammadati): Sir, the reason for my taking part in this debate is jufiit to 
teure my honourable friend Mr. Hossain Imam that the Honourable mover 
df this R^lution, as was pointed out by the Honourable Mr. Stewart, w not 
voicing the sentiments of the Treasury lynches today but is really voicing the 
Bentiments of the elected representatives of the Punjab and the United Pro* 
vinces. I am in the fullest sympathy with the object of this Resolution, and 
I see no reason why it should be opposed by anybody. I very much regret

afeaentje of the Leader of the Pi^resstve Pa^y this morning, because, if 
he had l>een here, 1 would have left the question to be settled between the 
Leader and the Deputy Leader. I am sure that the Leader of the Opposition, 
<30tnin̂  as he do^ from the Punjab, Woiild have supported us.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM : I never opposed this measure. 
I only saad that we wanted no disCrlmin3»tion between the rice and wheat 
grower.

T he HokouBABLE R aja  G tlA ZA ^A R  ALI KHAN: It was surely 
to be expected from such a progressive politician as Mr. Hossain Imam that 
he will support the Resolution if it is put to the vote, and if he did not crep̂ te 
the saihe impression upon my mmd before, it Wfeks due to the fact that he had 
taken strong exception to the personality of the mover of the Resolution. He 
Vsstth say a;n^hing he likes with regard to the persarnality of the mover, but I 
toiire h im that the object of the Resolution is such that it should be supported 
lyy every MemW of this House. It is not really a contest between rice arid 
wheat. I am in the fullest sympathy \nth all those who come from consti
tuencies which grow rice and I can assure them that they will have my fullest 
Support whenever there is any q̂ iiestibn regarding protection of the rioe 
grower. We should all work in that spirit. 1 see ho reascm why the mover 
of this Resolution should withdraw it or why any of the non-official Members 
should oppose it.

T h e  H o n o u r a b le  D iw an  B a h a d u r G. NARAYANASWAMI CHETTY 
(Madras : Non-Muhanmiadah) : Sir, I should like to su pport my Honourable 
friend Mr. Yamin Khan in his Resohition asking that thfe period of import 
^uty on foreign  wheat be extended. Though I come from a rice-pToducing 
province, I do not fr irdge  my friend^ from the Punjab and the United Pro- 
^ c e s  gettmg the benefit they desire. At th  ̂ isame time I appeal to the 
Government of India to take early stejw to treat ttie pê )ple Southern India 
ftl the same WAy â  they treat the people of tJie Ptojab aî d the United P ^  
VUices; Only the c^her <̂ Ay, the Resolution regaî dtng the im p ort d u ty  on rioe
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[Diwan Bahadur G. Narayanaswami Chetty.J
'was thoroughly disouBsed on the floor of this House ai^ I therefore do not w u i 
to take up the time of the House any further except to say that while sympa- 
tMsing wkh the mover for tlie extension of the period of the import duty on 
wheat, I would appeal to the Government o£ India to oome to a very early 
decision r^arding the import duty on rice also.

T he H onoubablb  Mr. MOHAMMAD YAMIN KHAN: Sir, before 
expressing my opinion as to what I am going ^  do with my Resolution, I fed 
bound to reply to a few of the observations which have been made on the floor 
of the House by some Honourable Members. 1 repudiated then, and I 
repudiate again very strongly any insinuations which have been made in the 
most commonplace manner against Members who come here to serve their 
own provinces and the country by accepting a nomination, insinuations that 
they have anything to do with the Treasury benches. If this insinuation were 
correct, theii: my Resolution would have at once been accepted by the Treasu^ 
benches. . But as it has not been accepted, this will convince my Honourable 
firiend tba  ̂he was most unjustified and that it was wrong of him to say this 
or to make any insinuation in this easy manner in a House which has got 
dignity and prestige behind it.

T h e  HoKOimABLE Mb . HOSSAIN IMAM : May I ask what is the conati- 
tuency which the Honourable Member represents ?

T h e  HoNOtTRABLE Mb. MOHAMMAD YAMIN KHAN : My Honour
able friend does not represent his constituency often.

T h e  H onou bable  th e  PRESIDENT: Will you prooeed with your
speech ?

T h e  H onourable  Mr. MOHAMMAD YAMIN KHAN : If the elections 
oome this time----- -

The HoNOtTRABLE Mr . HOSSAIN IMAM : What is the constituency ?

T h e  H onou rable  Mr. MOHAMMAD YAMIN KHAN: My friend 
knows that I represented the constituency which the Honourable H a^  
Halim represents and if he had been present here, he would have told the 
Honourable Member what influence I have there.

T h e  H oi7ourable  Mr . HOSSAXN IMAM: What we wwit to know is 
what your constituency is ? You have no constituency but the Govern
ment !

T he  H o nou rable  Mr. MOHAMMAD YAMIN KHAN : As far as that 
goes, he can go on talking like a child ! That kind of remark only takes 
away the prestige which this House has enjoyed for a very long time.

As far as my Resolution is concerned, I deprecate that Members who do 
not represent a particular interest should oppose the interests of those who 
do represent that particular interest. Will it be right, whenever people who 
represent the rice growers come up with a ]>roposition, for those people who 
do not grow rice to jump up and say that they are not going to give them pro
tection 1 That will not be right. As the House is constituted, we all do not 
represent the same interests. There are some peojde who represent the rice 
growers ; some represent the wheat growers ; some represent the millowners .
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some are mterested in imports, some cure interested in exports. So, all people 
are not of the same interest  ̂ and therefor  ̂ we have all got to support what
ever is good for the Indian public, irrespective of whether it is going to affect 
us or not. If the tendency is otherwise, those who come up for the advance
ment of the country will £bd that by tteir disunion they wUl never be able to 
make any progress, whether they call themselves progressive or by any other 
attractive name.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM: Or United India!

T h e  H on otjbablb  M r . MOHAMMAD"YAMIN KHAN: United India 
has seen its time. It has shown to the world what United India was. 
In view o f the Government position, I do not know what to do with the first 
part of my BeMihition. The Honourable the Commerce Secretary has not 
given to us the views of the Government. He has reserved them. In the 
absence of that, I do not know whether I should press that part of the Resolu
tion or not. If the Government are going to make an announcement very 
soon, then it is not right for me to press this at once. {An Honourabk Member: 

Why not ?” ) Unless I know the Government attitude, I cannot say whether 
I accept or reject the Government views. Government have not said whether 
they accept my arguments or not. It is not therefore easy for me to express 
an opinion on their views on this subject.

T h e  H o n o u r a b l e  t h e  PRESIDENT : But you have to make your 
decision now.

T h e  H o n o u r a b l e  M b . MOHAMMAD YAMIN KHAN : I cannot press 
it to a division, becaiise Government have not yet decided. That is what I 
am saying.

As regards the second portion of my Resolution, that is only a corollary to 
the first, and therefore I cannot press to a vote the second portion, unless I 
know the position about the first. But I do not agree with the remarks 
of the Honourable the Chief Commissioner of Railways when he says that the 
Government cannot give any protection to any interest or any industry. That 
is not a correct proposition, because Government have been giving protec
tion.

T h e  H o n o u r a b l e  t h e  PRESIDENT: I am afraid you have misunder
stood what the Honourable Sir Guthrie Russell said. When he was referring 
to preference, he was referring to undue preference. He quoted from the 
Railways Act the law on the subject and said that the Government were not 
prepar^ to give protection.

T h e  H o n o u r a b l e  Mr. MOHAMMAD YAMIN KH AN: I am not 
referring to the quotations. Just before the quotation he made a 
remark------

T h e  H o n o u r a b l e  t h e  PRESIDENT : H e referred to  the A c t  itself.

T h e  H o n o u r a b l e  Mr, MOHAMAD YAMIN KHAN:------and he said
that Government cannot give protection to any industry or any interest or 
any class of interests.
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HbNotJBABLE Bib  GtTTilRIB RUSSELL : WhAt I that
Xjfdy^rtieht caftnot ngtee to g ive  ptbtedtkm ^  any ittd^stiy by l^ e  
tioh of ndlway rates. ,

■tHE m ik6v^X B i.rm y MOKAmiAT> YAMiK KHAN : That is true. 
iBtit I found in his own ^pe^h th« otter day, whto introduckig th  ̂ railway 
budget, he mentioned that the Government had given facilities to grains aiid 
other commodities in the matter of transport.

The Honourable Sir GUTHRTE RUSSELL ; On purely commercial 
pJmbiplcs.

The Hoi$ioubablb Mr . MOHAMMAD YAMIN KHAN : Quite right. 
I am talking of commerdal prindplefi. What is comiMrce ? I f fleweo- 

eighths of the popuhitioa in the Punjab w d  the United 
Pirovinoes are engaged in wheat growing, ia that not 

tx>mmerce i If that is not commerce, I do not know what be Would call eom- 
merce ? Does he liiean by commerce only raanufaoture m latllfl of piatioular 
kinds of goods f  Sir, I do not knowhoW he can put the flour tnillowners in 
the Punjab tn the same category as the wheat growers of the Punjab ? Thte 
former are a handfu! of capitali^ from whose existence India does not gain 
anything. But the existence of the peasantry essential and their interests 
are essential. I do not know how he can put the two classes into the same 
balance. They are absolutely different. If his intention is to protect the 
interests of the flour millowners in the Punjab as against the wheat grower ,̂ 
I think he ia wrong. That ought not to be the policy of the Government. 
The policy ought to be t j  benc^t the masses of tlie peoplê , and the wheat 
growors constitute the masses, not the flour millowners. Tterefore, if the 
interests of the one conflict with the interests of the other class, I think protec
tion should be given to the weaker class, the majority of the peo|Me and 
not to the few millbwner capitalists.

But m I have said, the operativ ê p?irt o f my Resolution was the first 
f)art, and aboujt this the Government has given no deoisiou and therefore I 
cannot press both parts. I know that alI Honom*able Members with the except 
tion of a few support my view. The few appeal^ to be labouring under some 
misunderstanding, probably that this Resolution has been inspired by the 
Government, merely because a nominated Member to them is like a red flag 
to a bull. That is what probably ms^e thm  jump up to oppose me. Any
how I am not concerned with tjbie trend of their miads. 1 should however 
like to await the Governnient’«  decision on this subject and therefore I beg 
leave of the House to withdraw t̂ he Resolution.

The HoNOirRABLE the PRESIDENT : Ih it your pleasure that leave be 
given to the Honourable Member to withdraw the Resolution ?

(Several Honourable Meinbers etpr^wd dissent.)

The Honoitrable the PRESIDENT : Resolution moved ;

*‘ That this Council reccmmends to the Governor Concral in Council to continue to 
give protection to the wheat growers in IncUa by— ^
^  (o) extending tee period of import duty on fdreij^ Wheat^

■ (6) reducing the railway freight oil wheat when it is sent from the United f^ro-
vinces and the Punjab to the port towns of Karachi, Bbnibay, dt Calcutta
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The Question is :
'*That that Resolution be adopted ” ,
(A division was claimed and the division bell was rung.)
T he  H on o u iu b lb  the  PRESIDENT : As ttiis Resolution consists of two 

IMMrts I propose to exercise my discretion in the matter and put part (a) 
and part (6) separately.

T he H onottkable Mr. HOSSAIN IMAM : As the Chair has already put 
the two parts jointly, may I request the Resolution be put as a whole ?

T he  H onou bablb  M b , MOHAMMAD YAMIN KHAN : The Chair has 
Absolute right to put it as it thinks fit.

The H onoubable  th e  PRESIDENT : Order, order. In this matter ike 
President is guided entirely by his views and it is a matter for his discretion.

Resolution moved :
“  That this Council Tecominends to the Governor General in Council to continue to 

y v e  protection to the wheat growers in India by extending the period of import duty on 
foreign wheat

The Question is :
**That that Resolution be adopted.”
The Council divided:

AYES— 34.
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Askuran, The Honourable Mr. Shantidas. 
Buta Singh, The Honourable Sardar. 
Charaniit Ringh,Thr Honourable Raja.
Chari, Tin? Honourable Mr. P. C. D.
Chetty, The Honourable Diwan Bahadur 

G. Narayanaswami.
Choksy, The Honourable Khan Bahadur Dr.

Sir Nasarvanji.
DevadoRB, The Honourable Sir David.
FazLi-Husain, The Honourable Khan 

Baliadur Mian Sir.
Ghazanfnr Ali Khan, The Honourable Raja. 
Ohosal. The Honourable Mr. Jyotananath. 
Olaas, The Honourable Mr. J. B.
Olancy, The Honourable Sir Bertrand. 
HabibuUah of Dacca, The Honourable 

Nawab Khwaja.
Hafeez, The Honourable Klian Bahadur 

8yed Abdial.
Hallett, The Honourable Mr. M. G.
Hossain Imam, The Honourable Mr.

Johnson, The Honourable Mr. J. N. G. 
Menon, The Honourabe Diwan Bahadur Sir 

Ramunni.
Miller, The Honourable Mr. E.
Mitchell, The Honourpble Mr. D. G. 
Muhammad Hussain. The Honourable Khan 

Bahadur Mian Ali Baksh.
Naidu, The Honourable Mr. Y , 

Ranganay akalu.
Padsh^i Sahib Bahadur, The Honourable 

Saiycd Mohamed.
Philip, The Honourable Mr. C. L.
Kussell, The Honourable Sir Guthrie. 
Sapru, Tbe Honourable Mr. P. N.
Spence, The Honourable Mr. G. H.
Stewart, T̂ c* Honourable It'r. F. W ,
Stewart,T^^ HonourableMr. T. A. 
Suhrawardy,The Honourable Mr. Mahmood^ 
Tallents, The Honourable Mr. P. C.
Ugra, The Honourable Rai Sahib Pandit 

Gokaran Nath.
Jagdish Prasad, The Honourable Rai | Yamin Khan, The Honourable Mr, 

Bahadur Lala. . I Mohanomad.
N O FS-0.

The Motion was adopted.

T h e  H okoubable  th e  PRESIDENT : R otation  moved :
“ That this Counoil recommends to the Governor General in Council to continue to 

tive protection to the wheat growers in India teducing the railway freight on wheat 
when it is sent from the United Provinces and the Punjab to the w tt  towna of 
Karachi, Bombay or Calcutta

The Question is :
■“  That this Reaolution be ad<̂ [>ted.**
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The Council divided:
AYES^S.

Buta Singh, The Honourable Sardar. 
Chari. The Honourable Mr. P. C. D, 
Okasanfar Ali Khan, The Honourable Raja. 
Hoesatn Imam, The Honourable Mr. 
Jagdish Prasad, The Honourable Rai Baha

dur Lala.

Naidu, The Hoooiirable Mr.
Ranganayakalu.

Sapru, The Honourable Mr. P. N. 
Yamin Khan, The Honourable ICx. 

Mohammad.

NOBS—21.
Chetty, The Honourable Diwan Bahadur 

G. Narayanaswami.
Choksy, The Honourable Khan Bahadur Dr.

Sir Naaarvanji.
Devadoss, Theuonourable Sir David. 
Fasl4.Hu8ain, The Honourable Khan 

Bahadur Mian Sir.
OhoBal, The Honourable Mr. Jyotananath. 
Olaas, The Honourable Mr. J. B.
Qlanoy, The Honourable Sir Bertrand. 
HabibuUah of Dacca, The Honourable 

Nawab Khwaja.
Hchfeez, The Honourable Khan Bahadur 

Syed Abdul.

The Motira was negatived.

Hallett^ The Honourable Mr. M. O. 
Johnson, The Honourable Mr. J. N. Q. 
Meiion, The Honourable D iw ^  l ^ a d o r  

Sir Ramunni.
Mitchell, The Honourable Mr. D. O. 
Muhammad Huaaain, The Honourable K h ^  

Bahadur Mian Ali Bakah«
Philip, The Honourable Mr. C. L.
Ruaaell, The Honourable Sir Guthrie. 
Spence, The Honourable Mr. G, H.
Stewart, The Honourable Mr. F. W. 
Stewart, The Honourable Mr. T. A, 
Tallents, The Honourable Mr, P. C.
Ugra, The Honourable Rai Sahib-Pandit 

Gokaran Nath.

RESOLUTION BE BUILDING UP OF AN INDIAN MERCANTILE
MARINE.

T he H o n o u e a b ls  R a i B a h a d itr  Lala JAGDISH PRASAD (United 
Provinces Northern : Non-Muhammadan) : Mr. President, I beg to move the 
following Resolution :

** This Council recommends to the Governor General fn Council to take suitable steps 
to build up an Indian mercantile marine at an early date with a view to an adequate 
participation of Indian shipping in the coastal and overseas trade of India *\

Sir, Indian shipping is one of our greatest national industries and India 
with one voice and with remarkable unanimity has demanded for years past 
that Indian slxijpping should have its legitimate share in the coastal and over
seas trade of the country and should build up an Indian mercantile marine 
worthy of India’s ancient position in the maritime world. The Grovemment 
of India have declared ip Unmistakable language that

“  tlieyarein full sympathy with the widespread dofiire that India should possess a 
merchant fleet of its own ” ,

and Lord Irwin as the Viceroy of India observed in 1928 that it was an ambi
tion worthy of India

that India should have ita mercantile marine and tliat the ships of that mercantile 
marine should be officered as well as manned by Indians

The policy o f Gk>vemment furthw found ex̂ Nression in the Indian Legislature 
when it was made clear that their objective was to jjrovide for

** an adequate participation of Indian shipping in the coastal and pverseaa trade of 
India ** and “  that Government are particularly anxious to facilitate tl ê growth and the 
e x p ^ io n  of the coastal trade of India in so far aa that cdestal trade is operated by 
Indian agencies and through the instrumentality of Indian capital



Even after the failure of the Shipping Oonferaice convened by the then Viceroy, 
Lord Irwin, in 1930, the Qovemment communique iosued on the 6tii January, 
1930 clearly stated that

“  the renponsfbility will rest with t) o Government of India **.

of deciding what action should now be taken for the development of an Indian 
mercantile marine. I ha\ne referred to these authoritative pronouncements to  
make it clear beyond any doubt that both the people of tWs country and tho 
Government of India are in agreement as to the necessity and desirability o f 
building up an Indian merchant navy.

Now the question arises : What have the Government of India so far 
done to implement their accepted policy in this matter ? All that the Govern
ment have so far done seems to be that the Training Ship “  Dufferin ”  was 
established at Bombay some time ago and a few scholarships have been granted 
to Indian boys tenable in the United Kingdom for training in mercantile 
engineering. Whether the Government have taken any other steps in the 
desired direction, I have yet to know. Now as to whether the mere establish
ment of a training ship would create an Indian mercantile marine I can do no* 
better than quote the opinion of the Mercantile M&rine Committee that was 
appointed by the Government themselves as an enquiry committee and which 
included two such competent British authorities as Sir John Biles and Captain 
Headlam. The Committee wrote:

“  . . . .  It 18 our conaidcred opinion that the provision of facilities for the training of 
Indian ofDcors and engineers alone is not sufficient to meet the requirements of the ea«e 
and that some further steps are required to achieve the object in view

These further stei>s, they observed,
“ should be in the form of the eventual reservation of the Indfan coasting trade for 

ships the ownersliip and controlling interc êts in which arc predominantly Indian

This important recommendation by the Committee was made as far back as 
1924 but the Government took no action on it. And wlien a Bill wliich was 
based on the recommendations of that Committee was introduced in the Legis
lative Assembly by Mr. Haji in 1928, it was opposed by the Government.

Moreover, there is one point in connection with the Training Ship 
Dufferin. The Training Ship “ Dufferin, I understand, tunis out nearly 

30 cadets every year and wUl turn out about 60 cadets from next year. Unless 
Indian shippirig grows and develops, the problem of their employment will also 
be very acute in the near future. Similarly the employment of Indian marine 
engineers, wireless operators, etc., would also demand the development of 
Indian shipping.

Sir, there are in my opinion two recognised ways of developing the national 
shipping of a country. The most important and the universally recognised 
policy is to reserve the coastal trade for national shipping. According to the 
enquiry of the League of Nations, the result of which was published in 1931, 
27 out of 32 maritime countries have reserved their coastal trade to their own 
nationals and the English Conservative Party recently stated that when it got 
into power, it would reserve their coasting trade to British ships. And I 
understand that there is also a proposal under the consideration of the British 
Government to reserve the imperial coasting trade to vessels under the British 
flag. But the Government of India have so far fought shy of accepting the 
principle of reservaticHi of the Indian coastal trade for Inton shipping.

Another important manner in which the natkmai i^ipping industry is 
del^oped in all maritiine co<mk*i66 ia iiiegrant of aubmdv .̂ It is understood
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IRai Bahadur Lala Jagdish Prasad.]
that Japan which began the development of her shipping industry as late as 
187(» enjoys a position today as regards tonnage which is third in the world. 
And the Japanese mercantile marine has been brought about by preferential 
treatment, by the grant of bounties and subsidies. Persia did not have a 
navy worth the name, iixdeed, even two years ago, but she has built a 
navy whose personnel is entirely Persian within so short a period. Govern
ments of all civilised countries, such as France, Italy, Germany, Holland, 
Belgiiun, the United States of America and England, have done all they could 
to promote the development of strong mercantile marines and to protect their 
shipping which has prospered greatly aa a result of it. According to Mr. Walter 
Bunciman, the President of the Board of Trade, the French and United States 
ehipping subsidies amount to £5,000,000 each ; the Italian subsidy amounts 
to £3,000,000 and the Japanese subsidy amoimts to £1,000,000, while the 
Dominions have a shipping policy which is nationalistic in cliaracter. Then 
about the United States of America I read only yesterday the news that a 
maintenance of adequate merchant marine under direct Government subsidy 
is proposed hy Mr. Roosevelt in a special message to the Congress. But the 
Government of India have not yet adopted even the policy of giving subsidies 
to the Indian shipping com|)anies in order to help the development of the Indian 
mercantile marine. The proportion of Indian shipping in the coastal trade of 
India is about 23 per cent, of the total tonnage operating in the Indian coastal 
trade which should be India’s domestic concern by every canon of international 
law, maritime practice and imperial legislation. The share of Indian shipping 
in overseas trade is nil so that all the profit on cargo carried between foreign 
countries and India is eanied by non-Indian shipping concems. And if India 
had her own mercantile marine the huge sum of about Rs. 40 crores a year 
which represents India's annual rate bill would l>e retained in the country.

Now, Sir, will it not be pertinent to enquire how, having refused to follow 
either of these two recognised methods of protecting the national shipping, 
the Government of India are going to discharge their responsibility which 
they have publicly undertaken to promote the development of an Indian 
mercantile marine mth a view to an adequate participation of Indian shipping 
in the coastal and overseas trade of the country 1 Sir, India’s anxiety in 
the matter of development of her national shipping is enhance by the com
mercial safeguards that have l>een provided in the new coiKBtitution. Because 
imder the safeguards provided in the Government of India Bill, even if at 
any time in the future the Government were willing to reserve the Indian 
coastal trade in the manner suggested by the Mercantile Committee,
they have been deprived of the power to introduce such legislation; and if 
the Indian Legislature decides to grant a subsidy to an Indian company to 
enable it to fight against th • unfair oompetition of the vested shipping com
panies, the British shipping companies against whose unfair competition such 
protectiOT by way of subsidy is given will be equally eligible to i>articipate 
m the grant with the Indian companies. I would like to know how the Govern
ment propose to carry out their accepted policy and repeated declarations to 
develop an Indian mercantile marine in the face of tiie severe handicaps 
Bought to be iminpsed in the fdiape of commerdal safeguards in the new consti
tution*

I wond^ wJijr tiw ̂ Qovemment of India should not take immediate steps 
to increase the c f liidian-owne^ and Indian-man€bged shipping from 23 
per cent., at It stands today, to 51 p «  cent, in the course of, say
the n^zt ftve o f the lionising sy«tom, boimties, mail subsidies^
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etc., and why Government should as a jSrst step not promote the entry of Indian 
shipping in the overseas trade, especially in routes adjacent to India such as 
Karachi to Persian Gulf ports and Madras to the Straits by means of a subsidy 
which need not exceed Rs. 5 lakhs in the case of each of these routes.

In conclusion, Sir, I submit that the Government owe duty to the public 
and the Legislature to declare their future plan of action in an unequivocal 
manifer on this vital question of building up an Indian mercantile marine 
with a view to an adequate participation of Indian shipping in the coastal 
and overseas trade of India.

Sir, I move,

The H onoubable Mb . JAGADISH CHANDRA BANERJEE (East 
Bengal: Non-Muhammadan) : Sir, I move :

“ That for the original Resolution the following be substituted, naniely ;
* This Council recommend® to the Governor General in Council to take immediate 

atera to give the contract for carrying coaBtal mails between India, Buima and PiDgapore 
to Indian steamship companies for the purpofce of helping in the growth of a suflHciently 
large Indian mercantile marine to participate in the Indian overseas trade

Sir, in moving my amendment I beg to state that I am in perfect agreement 
with the Honourable mover of the Resolution in his object, namely, the 
development of merchant shipping in the coastal and overseas trade of 
India.

Coming as I do from Bengal I recall with pride the past glories of shipping 
in Bengal.

The reason for my moving this amendment is that I want to suggest 
specific, definite and constructive method of developing Indian shipping in 
order to achieve the object underlying the Resolution of my friend the 
Honourable Rai Bahadur Lala Jagdish Prasad.

Sir, mail subsidies and contracts are important forms of State aid to 
shipping and have been resorted to by all important maritime States in order 
to develop their national shipping. I would, while on this subject, recall a 
very striking example of a suDsidy which helped the development of BritisBi 
shipping in the coastal waters of India. I refer to the subsidy granted by Sir 
Bartley Frere to Mr. William Mackinnon, the founder of Mackinnon, Mackenzie 
and Co., and the pioneer of British shipping in India ; this subsidy given in 
1863 enabled Mr. Mackinnon to establish a line of coasting steamers calling 
at various ports from Karachi to Calcutta as well as steamers to the Persian 
Gulf, Africa, England and Australia. The incident of the meeting o f 
Mr. Mackinnon with Sir Bartley Frere has been recorded in the life of IVere 
and the biographer notes that

“  the great (British India St6am Navigation) company took its first impulse so 
■aid Sir William Mackinnon, ** from the encouragement given by Frere to a 3'oimg and 
unknown man at his breakfast table in Chowringhee
This will show the Ho\ise how State assistance at a critical moment led 
to the establishment of the British shipping services on the Indian coast. 
Sir, 1 regret to have to say that Indian dipping has not been so fortunate m 
reeiving State aid. On tiie contrary  ̂ ne&ny 20 Indian shipping companies 
have been wiped out during the last 30 yeacs by powerful vested interests and 
Qevemment have not until very recently oome to the rescue of Indian shipping 
enterprises.

BUILDING UP OF AN INDIAN MERCANTILE MARINE. 4S5



iMr. Jftgadish Chandra Banerjee.]
I might meaUon tbat, ao far as I am aware, a subsidy of about Bs. 15 

lakhs per amram is bei^  graated to th  ̂British India Steam Kaviration C ^< 
pany and the Peninsula and Oriental Company which are both Britidi concerns 
since 1923. Gk>7emm«nt entered into a oontraet of 10 years with these com* 
paniea for the carriage of mails on the Indian coast as well as from Madras to 
the Straits and Bombay to Marseilles. So far as I am aware no tenders'wera 
in7it«d at the time nor was any preference shown to Indian shipping 
oomptuues,

1 Would incidentally refer here to the recommendation of the Indian 
Mercantile Marine Committee that

It will be neceeji»ry to enter in all future mail contracts in which the whole amount 
of subsidy is to be paid by India, a Btipulation to the effect that all cuitable ahipB owned 
by Buch companies must tcJce on board a number of Indian apprentices **.
I would like to know whether this reoommendation has been acted upon 
by the Government in giving mails subsidies and̂  if not, what are the reasons 
for not doing so ? I would point out in this connection that the Training Ship 

DufiFerin is turning out 30 cadets every year and will turn out about 60 
cadets from next year ; so that unless Government insist on shipping companies 
which ply on the Indian coast employing Indian officers, engineers and wireless 
operators, the problem of their employment will become acute in the near 
future.

When the last mail contract with British shipping companies was about 
to expire, various Indian commercial bodies demand^ with one voice that 
tenders should be invited and that preference regarding contracts should be 
given to companies whose controlling interests are Indian. I should like to 
know from the Government whether any tenders were invited and how many, 
i f  any, Indian shipping companies c«re receiving any mail subsidy and, if so, 
what is the total amount ? I would also like to know what is the total subsidy 
which is now being received by British companies out o f Indian revenues 
and on which routes they are carrying these mails ? Have Government 
enquired whether any Indian shipping companies were willing or likely to carry 
snails on these routes under the conoitions laid down by them ? I f  I am not 
mistaken, the Bengal Bunna Steam Navigation Company which is an entirely 
Indian concern has been carrying mails between Chittagong and Rangoon ftwr 
over a year and has been doing this work quite satisfactorily and efficiently. 
I would therefore request the Government to give further opportunities to 
Indian shipping companies to prove their worth. I might mention that it ia 
possible to give immediately mail subsidy and contract to an Indian company 
for carriage of mails between Bombay and Karachi.

I might here refer also to the fact that while a British shipping company 
was getting a pretty large subsidy of about Rs. 2,000 for the carriage of mail 
Jbetwe^ Chittagong and Cox’s Bazar, no auch subsidy is paid to the Bengal 
Burma Steam Navigation Company, although they have applied for it and ia 
0pite of the fact that they are regulariy runnmg three good passenger Bteamars 
•on that route.

Apart from the mail siibaidy which is strictly a return for sorvioes performed  ̂
<Kthcr Countries are giving large subsidies to a«ai«t the development of shipping, 
f 'o r  instance, Japan is giving 9 millioa y m , Great Britain nearly £3 miUioOi 
J'ranoe 271 millioil franies, Italy 2M i0iUiQn fires and tto  U a it^  Stcutes over 
:28 million dollaris. Indian sh ipp^, ott the oth«rr hiotd/is not 
ijub-sidy at all. It should be given subsidies in order to enable it to build
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flervices between Madras and the Straits, Rangoon and Madras or Oalcntta, 
Bangoon and Mergiii and Tavoy. Shipping is a key industry but an infant 
industry in India and therefore deserves State aid for both reasons.

With these few observations, Sir, I commend my Amenditient to the 
Mceptance of the House.

T h e  H o noubable  th e  PRESIDENT: Not an amendment. Yours is a 
substituted proposition.

Motion made :

“ That for the original Resolution, the following be substituted, namely
•This Council recommends to the Governor General in Council to take immediate 

steps to give the contract for carrying coastal mails between India, bnrma and Singapore 
to Indian ateamship companies for the purpose of helping in the growth of a suf^iently 
large Indian mercantile marine to participate in the Indian overseas trade *.**

The debate will now proceed simultaneously both on the original Resolution 
and on the substituted Motion.

T h e  H onottbable M b . SHANTIDAS ASKURAN (Bombay: Non- 
Muhammadan) : Sir, it is always gratifying to find non-veeted interests 
championing a cause, and when my Honourable friend who hails from a non- 
maritime province takes such a keen interest in this matter of the Indian 
mercantile marine, the House can rest assured that the subject affects general 
and not specific Indian interests. That this is an all-India question is evident 
from the history of the last twelve years. The Indian Mercantile Marine 
Committee was appointed in February, 1923, with the then Director of the 
Royal Indian Marine as President. After recording a vast amount of evidence, 
both written and oral, and visiting various shipyards, the Committee recom
mended that the ideal Indian marine should consist of ships registered in India, 
the crews of which are to be Indians, the owners to be joint stock companies 
with a predominantly Indian directorate or should be individual Indians, the 
major share capital should be Indian, the management predominantly Indian, 
and that the ships should be built in Indian shipyards.

 ̂ It was also recommended that in the first instance the Royal Indian 
Marine should be converted into the Indian Navy, and that a training ship 
should train Indian cadets.

I am glad to say, Sir, that those two preliminary conditions have been 
fulfilled but much remains to be done.

Dealing with the recommendation regarding an ideal Indian mercantile 
marine, appearing in paragraph 42 of the report, sub-paragraphs (a), (c), (d) 
and (e) are easy to tackle as they deal mostly with legislation.

As regards (6), a beginning has been made and the “  Dufferin has been 
provided to train cadets. As regards the crew, I may say that for a thousand 
years or more, Cutch and Konkan have provided material for good seamanship.

Now we come to sub-paragraph (/), I say it without iear of contradiction 
that much could have been accomplish^ during the last eleven years since the 
Report of the Committee was available. It seems to me that the ideal starting 
point of any mercantile marine, is the development of the capacity of a country 
to produce its own tonnage whether in times of peace or war. Great Britain 
has been building its own tonnage for centuries, and Â Oierio«»» Italy and 
Japan are likewise building th îr own tonni^e,
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Such being the case, it grieves me to find that no effort has been made tO' 

take measures for the encouragement of shipbuilding in India, because apart̂  
from the condition in sub-paragraph (6) of the re^rt the rest of the conditionB 
obtain in India and the last one is the central pivot round which the whole> 
thing revolves. The measures that the Government can adopt can be divided 
into two categories.

Firstly, there is the question of training promising brains into the intrica
cies of naval architecture. I would be the last person to suggest the estab
lishment of a school of naval architecture at this stage. But I maintain that 
Government would be well advised till such an institution is available to train 
up promising material in England and to ask for the necessary co-operation 
from His Majesty’s Government, lam not aware of any steps taken in thiŝ  
direction, but I should welcome enlightenment on this point.

Secondly, there is the question of providing work for the shipyards ta 
prevent them from being idle once they are established. It is not beyond the 
Government’s power to enact legislation by which these shipyards shall be com
pulsorily supported by all the tonnafie licensed to ply in Indian waters. I 
suggest, Sir, that tliese shipyards should be given all the protection that infant 
industries need. :

Time and again Government have told us tliat they are sympathetia 
towards our aspirations. Lord Halifax when he was Viceroy repeatedly 
assured us of his keen interest in the matter. The Commerce Member has 
always lent a sympathetic ear to our representations. But what is needed) 
is a little more action ratlier than mere sympathy. I may in conclusion say  ̂
Sir, that eleven years have elapsed since the report was published and only nmê  
years remain to run out of the 20-year period advocated by the Committee. 
I  therefore, Sir, whole-heartedly support this Resolution and hope that it will 
be acceptable to the Gk)vemment.

The H onoubablb  Mb . P. N. SAPRU (United Provinces Southern; 
Non-Muhammadan) : Sir, I rise to support the Resolution of my friend the- 
Honourable Lala Jagdish Prasad. Sir, there was a time when India was a 
gneat maritime power. She had a large overseas trade and her vessels used 
to be the envy of western powers. You may read of those vessels in Marco 
Polo’s travels and in Beal’s Gujerat. I am not going to tire the House by 
reading quotations from Marco Polo’s travels. But the position changed 
wheo the East India Company came here, and with the industrial revoluticin 
and the changes which that industrial revolution brought about Indian 
shipping went down. Now, Sir, coming to more recent times  ̂ what is the 
position ? During the last 30 years v6ry nearly 20 shipping companies have 
had to go imder on account of the competition of the British shipping companier  ̂
I believe in 1922 Sir Sivaswamy Aiyer moved a Resolution recommending that 
Government i^u ld  take stem to appoint a committee to consider the queatioA 
of the development of an Indian mercantile marine. As a result of that 
R^lution  a Mercantile Marine Committee was appointed, and that Com
mittee recommended that the coastal trade of Inma should resor^d for 
vessels the controlling interests of which are Indian. Now, Sir, no action WAb" 
taken on that r ^ r t  and therefoore Mr, Haji had to introduce a BiU in the other. 
House. The BiU roused a great deal of controversy but it was able to pass its 
second reading in the Assembly ; it wa« referred to a Select Committee ^ d  the 
report of the Select Committee wa« submitted to the Assembly in 1929. In 
1930 Lord Irwin convened a Shipping C<mfereiice, out of which nothing resulted.
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Meanwhile>the term ofthe Assembly came to an end and the Bill had to be 
dropped* At the Shipping Conference Sir Phiroze Sethna made it quite clear 
that we did not want any expropriation. He made a proposal for compensating 
the British interests, so that there was no question whatever of expropriation 
at any time. After that we had the Round Table Conferences, the results of 
which are embodied in the Joint Select Committee’s Report. And with the 
commercial discrimination clauses of the new Government of India Bill the 
position will be even worse, because those clauses proceed on the basis o f 
reciprocity and the initiative in this matter of reciprocity will rest with Britain. 
So far as British coastal trade is concerned, 98 per cent, of that coastal trade 
is in British hands. How can there be any reciprocity between a ^ant and 
a dwarf ? It is therefore not wrong to say that all this talk of reciprocity is 
sheer humbug, is downright hypocrisy, as Sir Phiroze Sethna said the other day 
in this House. Sir, the total British tonnage is 19 millions and our tonnage is 
only about two lakhs. How can there be reciprocity in these circumstances ? 
But, Sir, the commercial discrimination clauses go even further in this respect. 
We cannot give any subsidy to any Indian concern in the case of those 
industries in which there are existing British industrial concerns without 
giving subsidy to the British industrial concerns also. Now, we know. Sir, 
that the greater part of our export trade is in the hands of British shipping  ̂
companies and therefore the result of these commercial discrimination clauses 
will be that it will not be possible for us to subsidise our industry without 
subsidising the British industries. Sir, other countries are subsidising their 
shipping industries. Take, for example, America. We read, I think only 
yesterday or this morning, that President Roosevelt had suggested that the 
Congress should vote a very large sum as subsidy for the shipping industry in 
America. England itself is subsidising the shipping industry. There are 
proposals to that effect by Mr. Walter Runciman. Italy, Germany, France, 
all these countries are subsidising their shipping industry. Why should 
we not, Sir, also follow in the wake of these coimtries, particularly when we 
remember that we are much less advanced than these Westerm countries are ?
I come to another point now. The position in regard to shipping legislation 
was considered by the Conference on the operation of Dominion L^slation 
and Merchant Shipping Legislation in 1929, and at that Conference which 
ultimately led to the passing of the Statute of Westminster, the position 
regard to the Dominions was stated in this form :

“ The new position will b© that each Dominion will, amongst it« othtsr powers, havor> 
full and complete legislative authority over all ships while within its territorial waters or 

in its coasting trade ; and also over its own registered ships both intra-territoriallx/ 
and extra-territorially

So far as India is eonoemed, at page 40 you find this Conference saying :
“  At the same time, as the position of India in these matters has always been to alL 

intents and purposes identical with that of the Dominions, it is not anticipated that, 
there would be any serious difficulty in applying the principles of our recommendations 
to India and we suggest that the question of the proper method of so doing should b^ 
considered by His Majesty's Government in the United Kingdom and the Government of. 
India

Now, Sir, what is the action that you have taken on this report ? The 
action that has been taken is embodied in the commercial discrimination 
clauses of the new Govermnent of India Bill and they ape contrary to the letter 
and the spirit of the recommendations of this Coaferenee on Dominion Legis
lation and Merchant Shippii^ Legislation in 1929. Sir, it is not an unreason
able demand on the pwt of iidiwi shipping interests that they should have a 
good share in the coastal traffic of their own country. At present they have 
hardly 20 per cent, of the coastal trade in their hands and they have had as
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Tesult of the policy, of the step-motherly policy, which has been pursued by 
the Gk^vemment to enter into arrangements wi& British commercial conoema. 
Now, Sir, we are not interested as Indian taxpayers, as representatives of the 
people here, in those arrangements. What we want to know is what is the 

■^vwmment which professes to act as a national Government in regard to 
national matters doing to promote the shipping industry of India 1 Sir, we 
cannot be accused of impatience. The mat^r has been under consideration 
for the last 13 or 14 years. The agitation started in 1922 with the Resolution 
of Sir Sivaswamy Aiyer. Some of the commercial discrimination clauses are 
duo to this agitation ; at any rate this is what we are told, and yet during all 
Hm time the Government of India has not been able to make up its mind aa 
to the proper policy to be pursued in regard to the coastal trade of India* 
Our own view is that the coastal trade should be reserved for Indian ships; 
pur own view is that you ought to find some money from the Indian exchequer 
to subsidise the shipping industry. You can find money when you want to 
for the restoration of salary cuts. You ought to find some money from Indian 
revenues for the purpose of subsidising an industry, which is, as my Honotu*abb 
firiend Mr. Banerjee pointed out, a key industry. It is an industry vital for 
the economic progress and development of this country. If you hesitate to 
take action in this matter, if you do not act as you ought to act in this matter, 
then you must not blame Indian politicians for telling you very straightfor
wardly and candidly that you are not doing your duty by the country and 
that their fear is that when the new constitution is introduced with the 
commercial discrimination clauses also a part of it, the position from the Indian 
point of view will become much worse. We are blam^. Sir, for criticising the 
Government in season and out of season, but we would like to know whether 
in this case at any rate our criticism is not a right criticism, is not a 
just criticism. We should like to know what is it that you have done during 
recent years to help to build up this industry, in which none of us is personally 
interested here, but in which my friend Mr. Shantidas is interested, and we 
speak therefore not as representatives of any vested interests, but as men who 
have the economic interests of the country at heart and who want to see our 
industries and our trade developed.

Sir, with these few words, I support the Resolution moved by my 
Honourable friend Lala Jagdish Prasad as also the amendment of my Honour
able friend Mr. Banerjee.

T his H o nou eable  Mr. HOSSAIN IMAM (Bihar and Orissa : Muham
madan) : The Resolution which our colleague the Honourable Lala Jagdish 
Prasad has moved is a wide Resolution, inasmuch as it does not confine the 
attention of the House and the Gk)vemment to the coastal traffic only but 
to the wider, bigger and greater issue of our overseas trade. I am one of those 
people who dream of having Indian bottoms to carry Indian trade. The 
reason why I wish to see that happy day come is that we find that at the

Kesent moment onr export trade is greatly hampered for want of Indian 
►ttoma to take them out. I will give you some instances of hampering 

;later on.
(At this stage the Honom*able the President vacated the Chair which was 

taken by the Honourable Mr, Bijay Kumar Basu.)
Sir, the Government has been not only irresx>onsive but irrestwnpdble. In 

j the first place, with the ending of the East India Company,
** Jndiatx shipping as such c e a ^  to operate, and with ^

<5reation of the steamship it gradually but surely disappearcid. It wew only
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•during recent years that an Indian marine worth the name has started coming 
into operation. When it came into being ttie Government of the day instead 
of being sympathetic placed all sorts of impediment a in its way. I may give 
you some instances. Government has the option of giving the contract for 
the carnage of mails to any shipping company they like to but all the same 
these contracts were given to British companies. Up to now, Sir, as far as 
my information goes, there is only one Indian company operating in Indian 
waters which has a contract for carrying mails from one port to another. It 
was in the hands of the Member for Industries and Labour to give the contract 
to an Indian shipping company, but that has not been done.

Then, Sir, we know that almost all countries who have got a mercantile 
marine have created it by means of subsidies and help. Some countries did 
it early and some late. For instance, England which never did anything in the 
beginning has now started supporting the small shipping as well as the big 
diipping. We know how the ship named “  Queen Mary was built because 
•of the generosity o f the Board of Trade. Well, in India the Government 
never thought of doing anything in that way. Wo know, Sir, that in the 
United States of America, in order to create a mercantile marine they spent 
a lot of money ; which led to disastrous financial results, because they embarked 
on it, as they always do, on a gigantic scale. Our Government would not do 
even small things, even a little bit to help.

Then, Sir, I am sorry to say that Indians have always been reas ônable. 
Thej  ̂ have always wanted to look at the other man ŝ point of view. They 
always say that there should be justice. This is a defect in the Indian charac
ter. f  admit; because in the present world there is no justice. Sir Phiroze 
S(‘thna said there should be compensation to the British companies, and 
what was the result ? It simply increased the insatiable desire of the British 
mercantile marine to have everything for itself. We wish to live and let live ; 
but they say, “  No, I will live alone and you shall not live Because  ̂as has 
been very ably pointM out, to say that there will be a mutual exchange 
between England and India and that England is not going to bar Indian 
shipping from English waters, is like saying that a man with a low handicap 
should play with a man with a high handicap on equal terms. You do not 
allow it in play, why do you allow it in commerce ?

Secondly, Sir, the Government have accepted the principle that Indian 
industries have a right to dijicriminate, to ask for protection even from British 
industries. That is the first principle of protection in India. It may be that 
'there is this condition that there need not be the same amount ot protection 
against British goods as against others. I f this principle can be applied to 
the manufa<*tured goods> why not apply it to the mercantile marine as well ? 
If it is found that a smaller amount of protection is required from British 
competition, give less subsidy for the ships that are working against British 
competitors, than for lines that are served by foreign competitors. But what
ever you do the action of the Government in allowing the thing to drift is 
indefensible. Now, Sir, may I say one word as to why we are so anxious to 
have an Indian mercantile marine of our own ? Is it simply bccause we are 
swayed by a sentimental idea of havmg a company of our own, or is there 
Miy reason for this madness of ojrs ? I will say, Sir, that there ia some reason 
in it. We are anxious to have a mercantile marine not so much for having 
something to iiave to boast about, but because it is a dire necessity. The 
neeessity arises from the fact, Sir, that a na4;ional meroantile marine which is 
subsidised by the State  ̂which is helped by the State, will be under the control 
of the State to a certain extent in thê  matter of freight rates. I  challenge 
A e Chvemi7ieniy8ir, refute ike statement that p îikivdhe the freight
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/ram England to India in British bottoms has come down by atxnU IS per cent, 
whereas the return freight rates for goods going from India to England have 
increaMd by 10 per cent. This is one of the reasons, Sir, why we want to harê  
a mercantile marine of our own so that we may increase oiir export trade and 
not bo swamped by foreign goods coming and competing with us. At the 
present moment there is no safety for Indian industry from this sort of unfair 
competition by moans of which the manipulations of freight to and from the 
country either make it a commercial proposition or make it a dead loss. It iff 
because of that, Sir, that we are anxious to have an Indian mercantile marine 
of otir own. Sir, I will give a concrete instance. The freight from the Austra
lian growing centres to Liverpool for Australian wheat 1b much lower than the 
combined freight which our friend Sir Guthrie Bussell and the British shipping 
companies demand for carrying Punjab wheat to the Briti^ markets. If 
the Government is foolish enough to allow the present drift to continue the 
result will be that in a very few years with the increased production of food* 
stufiFs by other countries who will have national bottoms to carry the goodd, 
we will be completely out of the market. As we have been wiped out o f  
Bome industries we will be wiped out of all foodcrops which we have. Sir̂  
the fact that such leaders of commerce as Franco, Germany, Italy and the 
Union of the Soviet Republic and United States have reserved their coastal 
trafi&c to their own countries is sufficient to justify our demand. When such 
advanced nations find it necessary to do t l^  it is all the more necesdary lor 
India, which is just entering this field, to have reservations of its coastal 
traffic. May I suggest, Sir, that the least the Government can do is to make 
it possible for Indian companies even at slightly higher rates to carry maila 
from one port to the other. The Government do not in all cases follow the 
example of the British Government in these ros]:)ect8. For instance, the 
British Grovemment is charging M. on air mail, but we have to pay 7]̂  annas. 
That shows that we have to pay higher. Even if we have to pay a little 
higher for this accommodation, as long as our mails are carried in our own 
bottoms, it will not matter. This Resolution is really a sort of insurance 
pemium for the safety of Indian commerce and trade. If we do not have aa 
Indian mercantile marine, we will in the end have no trade left to boast 
about.

Sir, I support this Resolution.
T hb H onoubabub IHb . P. C. D. CHARI (Burma : General) : Sir, on

such an important Resolution as this, I do not want to give a silent vote. 
Eleven years have passed since the admirable report of the Indian Mercantile 
Marine Committee presided over by the Chief of the Indian Mercantile Mariner 
now retired, was presented. That report, among other th ii^ , recommended 
the reservation o f the coastal trade of India to Indian shipping. The Govern
ment suddenly discovered that though the Committee was composed of business*̂  
men, who could look at the proposition from a business point of view, the 
economic reactions of reserving the coastal trade of India were lodt sight o f 
in making the report, and subsequently, in opposing Mr. Haji’s Bill for reserving 
the coastal trade of India, other things also were discovw^d, e.g,, the expro
priation of vested interests and so forth. Tlie Resolution, I find, is a very 
modest one. It does not ask for steps to foe td^en for teaervtng the coast^ 
trade to Indians. In fact, the reservation of the coastal trade to Indi»n® 
has lost much of its significance in view of the impending aeparatioxi o f  ^urma 
from India. The bulk of the coastal trade was firom Burma to India^and firoi  ̂
India to Burma, and in view of the separation, even if there is tesaorvation, î  
w ill not operate -^ h  reference to the bulk of the coastal toMie. There witt
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be only a small portion of the coastal trade left, and it is high time that, without 
prejudice to the rights of the existing shipping companies which have got 
a vested interest, Government take courage in both hands and come forward 
with a scheme to give Indian companies a greater share of the coastal trade 
of India. Various remedies were suggested for stimulating the building up of 
an Indian mercantile marine, and they are as good today as when the report 
was made, 11 years back. Subsidies are one of the means of assisting and 
developing the Indian mercantile marine, and a subsidy of the type recx̂ m- 
mended in the amendment proposed by my Honourable friend Mr. Banerje© 
is quite welcome, and it would greatly stimulate the Indian coastal trade. 
In this connection, I would be failing in my duty if I did not refer to one aspect 
of the question which has cropped up with reference to Burma. As a result 
of the Shipping Conference, the British India Steam Navigation Company was 
obliged to come to some agreement with the Scindia Steam Navigation Com
pany. As a result of that, it was agreed that the Soindia Steam Navigation 
Company should have a share in the passenger traffic between Burma and 
the Coromandal Coasts.

T h e  H o n o u r a b l e  M r . SHANTIDAS ASKURAN : Only one line.

T h e  H o n o u r a b l e  Mr. P. C. D. CHARI: I am only referring to that 
one line which has been conceded. As a result of all this agitation for reserva
tion of the coastal trade of India, the Scindia Steam Navigation Company has 
been able to secure a portion of the coastal trade in one line—and that, at 
what coat ? Before the agreement was concluded, the deck rates which have 
been prevailing for a very large number of years had settled down at Rs. 10 
per trip from Rangoon to the Coromandal Coasts and vice verm. Now, as 
a stipulation for giving a share of this coastal trade in passenger traffic to the 
Scindia Steam Navigation Company, it was insisted that they should enhance 
the rates from Rs. 10 to Rs. 14 and that they should run at the same level. As 
a result of the Scindia Steam Navigation Company being allowed to share in 
the passenger traffic, the deck fares from Rangoon to the Coromandal Coasts 
was raised from Rs. 10 to Rs. 12, and within one year, they again raised it 
from Rs. 12 to Rs. 14. We have l>een carrying on ceaseless agitation in Burma 
in the interests of the large Indian labour which is employed there, but in the 
face o f this agreement, even the Scindia Steam Navigation Company cannot 
help us, and they have now increased the rates from Rs. 12 to Rs. 14 within 
the space of one year, and the Scindia Steam Navigation Company, which is 
one of the participants in the profits, would not reduce rates nor would the 
British India Steam Navigation Company reduce rates. As a result of this 
monopolistic position of the Scindia Steam Navigation Company, and on 
account of our not having------

T h e  H o n o u r a b l e  Mr. SHANTIDAS ASKURAN: May I correct you 
on one point ? The Scindia Steam Navigation Company are only the Agents 
of the other Company, which we only run.

T h e  H o n o u r a b l e  Mr . P. C. D. CHARI: That doeB not make any 
difference at all.

T h e  H onoubablb  Mb. SHANTIDAS ASKXJRAN: The shareholders
ap© of the other, not of the Scindia.

The H o nourable Mb. P. C. D. CHARI: The Managing Agents, wfio 
ĉ arry out the policy, are the Scindia Steam Navigation Company* 1 cannot 
blame the Scindia Steam Navigation Company. I am only pointing out 'that
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on account of the monopolistic attitude of the Biitiah India Steam Navigation 
Company, on account of the absence of any other concern------

The H onouiubub Mr . SHANTIDAS ASKURAN : No company is in a 
position to have a fireight war or a passenger war.

Thb H onourablb Mb . P. C. D. CHARI: I am referring to it. On 
account of the position that the Scindia Steam Navigation Company is not 
in a position to carry on a freight war, or a rate war, with the British India 
Steam Navigation Company, the two companies were obliged to raise the farei 
by about 40 per cent, at a time of depression. This is enough to show that the 
interests of the people of India are allowed to deteriorate firom day to day, 
and the main consideration which controls the policy of the steamers plying 
in the coastal trade is their own profit at the expense of the poorest classes ̂ f 
people in India.

Sir, I support both the Resolution and the amwidment.

The Honoubable Mb. T. A. STEWART (Commerce Secretary) : Sir, 
as the Honourable mover of the Resolution has said, Government spokesmen 
have on many occasions expressed their fullest sympathy with the object 
which the Honourable mover has at heart. I do not therefore propose to oppose 
this Rssolution, and it is perhaps in the circumstances not necessary 
for me to follow certain Honourable Members through their historical and eco
nomic justifications of the creation of an Indian mercantile marine. Lot me 
say only that though Government are prepared to accept the Resolution 
in the form in which it has been moved, that acceptance of itself must not be 
taken to imply recogniticm or approval of any of the particular steps that have 
been mentioned, or necessarily an acceptance of the time programme that 
appears to be behind those suggestions. What, Sir, are the steps that have 
been proposed as those which might most suitably dcveJop an Indian mercan
tile marine ? The first suggestion is that very important one, the reservation 
of the coastal trade of In^a for an Indian mercantile marine. Now, that step 
has been debated at very great length in another place and outside of it, and 
I do not propos<3 to go through all those arguments again. I have only to sny 
that Government still is unrepentant. They think that as a policy it is un
wise and they think moreover that an administrative scheme it is not a 
workable one. The existence on the coast v.f India of ports like Marmagoa 
and of ports in the Indian States would render it one of the easiest processes 
in the world to circumvent any scheme of coastal reservation. I am indebted 
to the Honourable Mr. Chari for suggesting that after all nowadays insistence 
on coastal resf*rvation is somewhat like flogging a dead horse. If, as we all 
believe, the separation of Burma is imminent, by far and away the greatest and 
most valuable part of the coastal trade will no longer be coastal tra^ and would 
no longer be subject to any coastal reservation.

The next suggestion that was made was that the Indian mercantile marine 
should be encouraged by the payment of subsidies. Now, that is a method of 
encouragement that has never been entirely ruled out of the (Question. * It is 
however one that presents very serious praotioal implioationB for India at the 
present moment. You have to ask yourselves can we afford to pay sub
sidies t Is it necessary that they should be paid f I think Honourable 
M^ipbers wjS agree w#th me that if  an industry is developing at a reasonable 
rate without the payment o f subsidies  ̂it is not a justifiable tax upon the genera 1
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tax payer to pay subsidies in order to give an unnatural stimulus to the de
velopment o f that industry, whether it be the mercantile marine or any industry 
on land. What is the measure of the subsidy which would have to be given ? 
Now, Honourable Members have referred to the subsidies that have been given 
W  other countries, by Japan, by Italy, by the United States. I tkmk if 
Honourable Members would consider what have been the amounts of money 
pwd by those countries, they would probably find that the figures were rather 
astronomical in their size. Let me quote only the figures that were given in 
respect of the American subsidy. I gath^ that in America it was considered 
necessary in order to subsidise the mercantile marine that they should pay for 
services at something like ten times their economic value. I ask you, Gentle
men, whether it is considered a reasonable proposition that the taxpayers 
in India should be asked to contribute ten times the economic value of services 
received ?

The H onoubable Mb. P. C. D. CHABI: Some reasonable subsidy may 
be given.

T h e  Honoitbablb Mb. T. A. STEWART : Mr. Chari suggests some reasona
ble subsidy. Can he assure me that twice the economic value, or four times the 
economic value, would be a reasonable subsidy ? Has he any measure of what 
is a reasonable subsidy? I am afraid he has not, but I can say this, that if the 
American standards were applied to the Indian mercantile marine at the present 
moment the payment of a subsidy on mails at that rate would be equiv.^lent 
roughly to a contribution of twice the paid-up capital ol the largest Indian 
company every year. That would be the contribution from the man who posts 
his letters, on whose behalf we have such eloquent appeals from time to time. 
It would also mean a very considerable debit to that commercial department  ̂
the Posts and Telegraphs. It would not be a true commercial debit ; it would 
be a wholly unreasonable and uneconomic one, and it would no doubt bt ac
companied by protests that the Posts and T^egraphs Department was not 
paying its way.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM : Would it be more unreasonable 
than the political debit which is made for carrying on post offices in the Indian 
States ? Rs. 46 lakhs is paid for that.

T h e  H o n o u r a b l e  M r . T. A. STEWART : I am afraid that I am quite 
unable to give you any information as regards the arrangements that are 
made for postal agreements with the States.

T h e  H o n o u r a b l e  M r . SHANTIDAS ASKURAN : Have you considered 
how much the taxpayers have to suffer if you wore to give a reasonable subsidy 
equal to a 6 per ccnt. dividend on the capital engaged in shipping companies ? 
According to my information, the tota,l Indian shipping capital at present in 
India is not more than Rs. 2 crores, and if a subsidy amounting to a dividend 
of 4 or 6 per cent, were given would that be burdensome to the taxpayer ?

T h e  HoNOtJBABLB Mb. T. A. STEWART : I, Sir, have no fault to find 
with the Honourable Member's arithmetic, but I merely said that if subsidies 
were to be paid to Indian lines on something like the same scale as apparently 
they were paid in America the result would be What L stated a few moments- 
•go.
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It has also been said, though lesslitiphafiis has been placed upon this point, 
that perhaps we are not doing enough in the training of the personnel who will 
ultimately man the Indian meroiuitile marine. To that I would refer later. 
Hfeanwhile let me mention the proposals that the Honourable Mr. Shantidas 
Adcuran put forward. He said, “ You are paying no attention to naval 
architecture What he suggests is that we send people to the United King
dom, to the ship-building ya i^  and to naval oolleges, to be trained as naval 
architects. May I ask the Honourable Mr. Shantidas why ? No doubt it is 
a very interesting career. No doubt it is a very intere^ing training. But 
may I ask the Honourable Member who made the suggestion what they are 
going to do when they return to Indian ?

The H onoubable Mb . SHANTIDAS ASKURAN : I f  you put that pro
posal along with the general scheme, o f course they will be useful.

The H onofbable Mb . T. A. STEWART : I still do not understand how 
they would be useful. The ship-building industry in India is I think confined 
to a few small vessels ot the nature of tugs, for which the services of highly 
trained naval architects are hardly necessary. But in any case he went on to 
Bay, “  Why not protect the ship*building industry V' I do not know whether 
he is aware—he may have forgotten—that the protection to the Indian ship
building industry was the subject of a Tariff Board enquiry some years ago ?

T he Honoubable Mb . SHANTIDAS ASKURAN : I know that.

The H onoubable Mb. T. A. STEWART : Now you may------

T he H onoubable the CHAIRMAN : I think this will be a convenient 
time to adjourn for lunch. The debate can be resumed afterwards.

The H onoubable K han B ahadub Mian Sib  FAZL-I-HUSAIN (Leader 
o f the House) : Is not the last speaker on his feet ?

T he H onoubable the CHAIRMAN: He can continue his speech after 
hmch.

T he H onoubable K han B ahadub Mian  Sib  FAZAL-I-HUSAIN : I 
thought he was about to conclude.

T he H onoubable Mb . P. C. D. CHARI: There may be other speakers 
After he sits down.

T he H onoubable the CHAIRMAN: The Council will now adjourn 
tiU Half Past Two.

The Council then adjourned for Lundi till Half Past Two of the Clock.
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The H o n o u b a b l e  t h e  CHAIRMAN : The debate will now be resumed.

T h e  H o n o u b a b ijb  M e . T. A. STEWART: When the H ousq adjourned  ̂
Sir, I was proceeding to consider what had been the policy of the Government 
pf India and what had been achieved under that policy. Now, the conception 
of the Government of India—and I think that Honourable Members wil! 
agree that it is a right one—the conception of the Government of India of an 
Indian mercantile marine is not that merely of a money-making machine 
whereby certain capitalists receive returns on their money. The Government 
of India’s conception of a mercantile marine is of an organisation which will 
carry Indian goods in ships owned by Indians, manned by Indians, and officered 
by Indians. Now, as far as the manning is concerned, I should like to add 
my tribute to what has been said by the Honourable Mr. Shantidas Askuran 
regarding the Indian crews of ships. Of their efficienc}", of their record in 
j)eace and in war, we can have no doubts at all, but when it comes to the ques
tion of officering the ships, a somewhat more difficult problem presents itself, 
and in order to solve that problem the Government of India established the 
Training Ship Dufferin. "  Now, the record of what has been done by the 
“ DufFerin is by no means insignificant. Since it was establislicd in 1927, 
149 cadets have been traiaed for subsequent employment on ships as deck 
officers, as executive officers. Of these, 116 have already been employed by 
shipping companies, British and Indian, seven have entered the Bengal Pilot 
Service, and six have been admitted into the Royal Indian Navy. T h a t, 
Sii*, is a very respectable record for a training ship. It was also part of the ori
ginal scheme that a certain number of Indian boys should be sent to the 
United Kingdom to receive a training in marine engineering so that ultimately 
they might qualify as engineers in ships in the mercantile marine. During the 
period 1929—1931 nine boys have been sent for such training but it has been 
realised that something more is wanted. The Honourable mov( r of the Resolu
tion has enquired whether any advance has been made ? I am in a position 
to tell him that with effect from the 1st of January a new scheme for the train
ing of marine engineers in India has been brought into operation. Under this 
new scheme 25 engineering cadets will be admitted each year to the Training 
Ship “ Dufferin’ ’ where they will undergo preliminary training for tlxree 
years before passiog out to engineering shops and finally into the engine rooms 
of the Indian mercantile marine.

Now, I have been at some trouble to explain that most of the steps that 
have been recommended from time to time have not been found acceptable 
by the Government of India and you may well ask me what alternative has 
the Government of India suggest^ ? The policy to be pursued has been the 
subject of much thought by the Government of India and after much thought 
they have come to the conclusion,—they came to the conclusion some years 
ago,—that the best hope for the soimd, economic, strong establishment of an 
Indian mercantile marine lay in the development of co-operation and a spirit 
of mutual accommodation between the various interests operating on the 
coasts. The Gk)vemment of India have spared no pains to bring about such 
spirit of co-operation and mutual accommodation and the Government of India 
believe that the sucecss they have achieved by their efforts are by no means 
inconsiderable. It is true that the Indlin mercantile marine by one stroke 
of the pen in one instant, has not been able to acquire the whole of the coastal 
trade, but if the Honourable Mr. Shantidas Askuran, who knows more about 
it than most of us, will think baok thib distressfill days of 1919-20 and if he 
will think that lart year the oonip|aiy in which he is interested carried 30
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Sa: cent, of the most valuable portion of the trade, namely, that between 
urma aad IndUa, he will agree with me that that is far from being an unsatis

factory aohievement. He is also Mrfectly well aware that as a r ^ l t  of mutual 
aooommodation and of a spirit of co-operation, that important section of the 
coasting trade on the west coast of India is now carried, and is guaranteed to be 
oarried, by the smidler Indian shipping companies to the extent of 85 per cent. 
That again, Sir, is no mean achievement for the policy which has been pursued 
by the Government of India. I have said, Sir, that I have no intention of 
opposmg this Resolution. But when it comes to the amendment moved by 
the Honourable Mr. Banerjee, I am afraid I must say that it has to be opposed.

I am not quite'sure that I have not got a certain cause of complafint against 
the Honourable Mr. Banerjee. I have never known him in the past reluctant 
to use the power of interpellation which is open to Members of this House, 
but I think that he took advantage of the fact that he hnA moved a Resohiticm 
to ask me a very large number of conimdnimB. These T presume, Sir, were 
what he would regard as rhetorical questions. He did not expect any answer. 
But as regards one of them, namely, what is the amount of subsidies that aire

Skid to shipping companies for the carriage of mails, I would reply that the 
onourable Member is referred to Appendix XI of the Amfnal Report ot tht 

Indian Posts and Telegraphs Department. But, coming to the merits of Ms 
amendment, it may mean that for all the other steps that have bee«i sufj^a^ed 
to help the Indian mercantile marine, his particular stiggestaon should be 
substituted, that is to say, he believes that the Indian mercantile marine, grven 
an economic payment for the service of carrying maihi, will thereafter be In a 
position to maintain itself against the worst evils of eompetitk>n on tl^  coasl. 
To refer again to my,*--if 1 may call him so, —^techi^a) adviser' for the 
afternoon, I ask Mr. Sl^ntidap whether he Wbtlld be prepared to accept ^ a t  a?i 
a sufficient safeguard for his company or for any company ?

Th» Honottkable Mb. P. C. D. CHARI: It may be accepted as one of 
the safeguards.

The HoNOTTBABtE Mb . T. A. STEWART: I quite agree with my 
Honourable friend Mr. Chari that it might be acceptable as one of the safe* 
guards, but the proposition put forward by Mr. Banerjee is that it is the only 
safeguard. Another interpretation of the amendment is that Indian companies 
should be encouraged by a wholly uneconomic subsidy. Now, I am surprised 
that my Honoural^ friend should have brought forward this proposition again. 
It is only two years ago, to within a week, that the Honourable mover of the 
substantive Re^hition moved another Resolution regarding the giving of mail 
contracts to Indian companies, and in that debaie, my Honourable friend 
Mr. Banerjee took part. The Honourable Mr. ShiHidy was at some pains to 
explain that though the Government of India would always be prepared, 
in the event of a tender from an Indian company—and these mail contracts are 
open to tender— t̂o accept the lowest satisfactory tender, yet Government 
would in no circumstances adopt a course which would increase the cost of 
postage to the taxpayer or which would mean a concealed subsidy and that 
they were not prepared to enter up a wholly fictitious item in the accounts of 
a commercial ̂ partment. The attitude of Government haa altered in no way 
since Mr. Sbilli^ replied to that debate of two vears ago. Tliepoeition is 
tiliat while we are prepared to accept the Resoiutbn of the Honourable 
mover, we must oppose the amendment of the Honourable Mr. Banerjee unless 
in the circumstances I have explained, he thinks fit to withdraw it.
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T h b  H o n o u b a b l b  Sa iy b d  MOHAMBD PADBfJAH S a ih b  
CNWhra#: (Mabammadan): Sir, iHiib tbD the Camaerce
'Secretftrj doM not oppotie tW BesohitieB, he was at oomderaUo poms to pat 
forward uasgvauenU and »tate views whicii made it perfectly clear that so far 
aa tke Govwnn^t of India were oo«cemed, the earfy development of tbe 
B»jian mereaatile inarizie vrm not a practical proposition.

(At this stage, the Honourable the President resumed the Chair.
Sir, as regards the reservation of the coastal traffic, the Honourable 

Mr. Stewart said that to attempt to do this wotrld be no better than trying to 
flog a dead horse. But may I arfc, Sk, what the Government of India did 
wMle the hcŵ se was alive and ki<4dng ? What did the Government of India 
do for ffli these 11 years since the Report of the Indim Mercantile Mmne Com
mittee was published ? Wha:t did they do to trj'̂  and secure to Indian vessels----

T«b Hovottrabim Mb. T. A. STEWAiiT : Om a peiint oi ord^, Sk. May 
I ask whether the Honourable Member's remarks are entirely rrievant tbe 
issue before the House ? The Resetation refers entir^  to any future action 
that may be ta^en by the Government of iTidia, not to any action that has ot 
has not been taken in the past.

The Honourable the  PRESIDENT : The Honourable Member would 
be entitled to make a reference to the past. I do not think I can stop him 
referring to the past.

The H onourable Saiyed  MOHAMEB PADSHAH Sahi»  BAHAmrR : 
The future conduct is always judged by what the conduct has been 
in the past, because the past is the parent o f  the ftiture. So, from the utter 
lack of interest that was betrayed by Government in this resx>ect------

The Honourable Mr.  ̂P. C. D. CHARI: Active betrayal of interests, 
not utter lack of interest!

The H onourable Saiyed  MOHAMED PADSHAH Sahib BAHADUis 
we are afraid that even in the future, Government would not adopt

measures which would go effectively tb build up the Indian mercantile marine. 
We find that the Government hanfiy did anything to secure a decent* share of 
the coastal traffic to Indian vessels sM these 11 years.

Ab regards the question of subsidy, the Honourable the Commerce Secre
tary tried to make the proposition ridiculous by taking the example of countries 
like America which had always done these things on a very gigantic scale. 
We did not want that the Government should try and spend such huge sums 
of money as is possible for rich ct)untries like America to do. What we wanted 
was that within the compass of the resources of the Government of India early 
attention should be directed to try and help the Indian mercantile marine, and 
with a view to make a concrete suj^estion with regard to this demand, it 
was suggested by the Honourable Mr. Banerjee that Grovernmont should try 
and see their way to give the contract for carriage of mails to Indian ships. 
If it would be possible for Governmetnt to do this without much loss of money, 
I would even now suggest that this should be done. But for the fact that the 
Ufe of the second Assembly had expired before the Haji Bill could be enacted 
into law, Government would have been forced to take effective measures to 
develop thi|B Indian ent^rise. But, Sir, I think it is riot fair that they should 
take advantage of in  f^dcid^nt to trbat us iii the wav ttfey have been doing.. 0 2
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Now, Sir, it was said that tibe best thing would be to try and bring about 

an understanding between the various shipping oompanies operating in Indian 
waters. That is not a practical propositi(Hi because it is not possible for an 
infant enterprise like the Indian shipping cosioems to try and get fair terma 
from companies which have for long established their supremacy in Indian 
waters. Such understandings have been come to in the past but they have not 
tended to conduce to the healthy growth of Indian shipping, because we find 
that in the 15 or 16 years that the ooimtry has been trying to develop her 
enterprise in this respect it has not been able to make m u^ headway. Of the 
coastal trade only 23 per cent, falls to the share of Indian companies while the 
rest is m onopoli^ by foreign companies. So I feel that in these agreemeoits 
the Indian companies are not firee agents. The foreign interests are so over
whelming, so powerful and so well-established that they can dictate their 
terms to the Indian industry, which, simply in order to save its existence, ia 
more oftefl than not driven into agreements which are not in its interest. So, 
tiiough it may not be possible for the Government to adopt the suggestion made 
m the amendment, I hope some other and effective methods will be employed 
to enable the Indian mercantile marine to build itself up more effectively.

T h e  H o k o u b a b l e  R a i B a h a d u r  L a i^  JAGDISH PRASAD: Sir, 
it has been my lot during the last four years to find almost all the Resolutions 
moved by me being opposed by the Government. It is therefore very refresh
ing and gratifying to me to find that this Resolution of mine has been accepted 
by the Commerce Secretary, although it may be a qualified acceptance. In 
view of this I will not take up much of the time of the House in dilating on the 
various remaiiLS the Commerce Secretary has made in the course of his speech, 
but will just make a few observations.

The Commerce Secretary has said that the reservation of the coastal trade 
o f India for Indian shipping would be an unwise policy and would be ad
ministratively unworkable. It may be an unwise policy according to the 
Government of India, yet it is the policy which is being followed by almost 
all the maritime countries of the world. As regards its unworkability, I may 
say that it is greatly exaggerated as was shown during the debate on the 
Coastal Traffic Reservation Bill of Mr. Haji in another place in 1928.

Then, Sir, it has been said that the importance o f coastal reservation will 
diminish as a result of the separation oi Burma frt>m India. With regard to 
that I would say that it will make it still easier to reserve the coast o f India 
proper to Indian shipping, especially as the Commerce Secretary himself tiiinks 
that the trade which would m affected would be much less.

The Honourable Mr. Stewart has observed with regard to the question of 
subsidies that it will not be a reasonable proposition to ask the taxpayer to 
pay for these submdies. But the amount that I proposed was very insigni
ficant. I gugge t̂ed a subsidy of Ra. 6 or Rs. 10 lakhs only to start with. I 
am sure that, when Government can find money for so many other things--r 
for the restoration of the salary cut, for civil aviation, for bro^casting and for 
increased milita^ expenditure—they can find some money to subsidise at least 
the key industries of India.

Now, Sir, we have been told what the achievements of the Government 
of India have been in regard to the development of the merctatile 
marine as a result o£ their policy. But may I ask the Honourable 
Mr, Stewart if he consklerB that a growth to the extent of 23 per cent.
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o f the coastal trade acquired by Indian shipping during the last 16 years as 
a result of the Government of India’s policy is a satisfactory rate of growth ? 
Even if he does I would like to ask him how he proposes to expand Indian 
shipping in the future. I was waiting to know from my Honourable friend 
what the policy of the Qovemment of India was going to be with regard to 
the development of the Indian mercantile marine in the face of the commercial 
safeguards that are going to be imposed under the new constitution, but 
the Honourable Mr. Stewart has chosen to remain silent on that point.

T h e  H on ox jbab lk  Mr . T. A. STEWART : Might I answer that at once, 
Sir, and say that if progress continues as it has in the past the safeguards in 
the Constitution Act will bo absolutely of no importance at all. They will not 
operate.

T h e  H o n o u b a b l e  E a i  B ah adtjb  L a l a  JAGDISH PRASAD : I am 
glad to have that assurance. In view of the fact that the Commerce Secretary 
has accepted the Resolution in principle, I hope the Government will allow it 
to be passed and that the House will carry it.

Now a word, Sir, with regard to the amendment moved by my Honourable 
friend Mr. Banerjee. The amendment seeks to substitute his Motion for my 
Resolution. But his amendment does not go far enough. It restricts the 
scope of my Resolution. In view of this, I hope that my Honourable friend 
will see his way to withdraw it, and if he does not withdraw it then I hope he 
will excuse me if I have to vote against it.

T h e  H o n o u b a b l b  t h e  PRESIDENT : Does the Honourable Member 
wish to withdraw his amendment ?

T h e  H onoxjrablb  M b . JAGADISH CHANDRA BANERJEE : No, Sir.

T h e  H o n o u b a b l b  t!HB PRESIDENT : As the Resolution, I understand, 
has been practically accepted by the Govmunent, I will first put the original 
Resolution and not the substituted Motk)n to the Council.

Resolution moved:
** Thai this Council reooitunendB to the Governor General in Cotinoil to tcike suitable 

fltepB to build up an Indian Mercantile marine at an early date with a view to an adequate 
partioipation of Indian diipping in the coastal and overseas trade of India ’

The Question is :

**That that Resolution be adopted. **

The Motion was adopted.
The H onotjbable  t h e  PRESIDENT ; In view of the original Resolution 

having been accepted by the Coimcil the substituted Resolution falls to the 
ground.

MADRAS CITY HINDU TEMPLES BILL.

T h e  H o n o u b a b l b  D iw a n  B a h a d u b  G. NARAYANASWAMI CHETTY 
(Madras: Non-Muhammadan) : Sir, I beg to move for leave to introduce :
. , ** A Bill to provide for the bettejr adminifitration and governance of Hindu teipplee i*̂  
<fche city of Madras and the endowments attached thereto
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The Bffl iH intended to provide for ttie better adjninidtratipn and govemanoe 

3 pm closer sapervidion erf the large number of temples in the city of
‘ ‘ Madbras and to safeguard the proper application of tiieSr income. Sn-, 

Act X X  of 18M found to be very inoperative and was not suooessfiil. 
Madras OoTmiment introduced a Bill in the year 1922—the Madras Hindu Reli
gious Endowments Act—and the Legislative Council thought that the city o f 
Madras ought also to be included within the jurisdiction of that Act, and the Bill 
as amended by the Select Coxnmittee was passed by the Council. But when the 
Bill went to the Governor far his formsJ sanction, the Oovemor returned it 
siqriQg that tlie local Legislature had no power to amecd the jurisdiction of the 
H^h Court in the city of Madnss. Hence the city of Madras was dropped from 
the Bill and the Bill was then passed. The Member of Government then said 
that they would ask the Government of India to take early steps to include 
the city o f Madras by amending l^alation in the central Legidattire. There
fore, Sir, t^is Bfll is Wught forwmd for that purpose and I  h ^  there will be 
no objection so&r' as the Billie concerned. No doubt the fimdu fteligicma 
Endowments Bill has become law 10 years ago, but unfortunately the Govern
ment of Madras have iiot moved in the matter in asking the Gevemmentof 
Ittdia to talBe êaiiy fllepB^toiiiohide the city ̂  Mifdras within the juiisdictioii 
of the ReligiouB EMowmeiiyts Boivd.

I shaM now briefly refer to the main provisions of the Bill. To Members 
df thtt House \macquainted with the state of aifairs in my presidency, I may 
state that under the Madras Hindu Religious Endowments Act, 1W6, the 
general supervision of all Hindu rel^ious endowments is vested in a central 
beard t̂ onsitftiBg of a prendent ana fcmt commissioiimi atpfKMAted by the 
local Government. They are full-time officers. Under the BM now uader 
consideration it is this board that is given the power to supervise the adminis- 
tfation of Uie ietaplee m the city, to appoint non-^ereditiuy trustees, to tOTiove 
them for breach of trust, misappropriation or other proper cause, to order the 
Mdit of temrpie accemits and to see that the varioas objects with wiiidi the 
endowments were made are properly carried out. Care has bee^ taken to  
enforce that no lawful usage or m am ^  obtaining in the reU^ens ini^ttttma 
is altered or interfered with. No provision has l^ n  made------

Thjb Hokoubabue th e  p r e s i d e n t  ; May I point out to the Honourable 
Member that at this state it is not neoessaxy nor is it the usual practice to go 
into the detaib of the Bill and refer to old history. You cam only refer to the 
statement of objects and reasons and make a few remarks only. Yoa will have 
another opportunity at the consideration stage.

The H o^otjbable Diwan Bahadub G. NARAYANASWAMI CHETTY : 
Sir, I Bhall not refer to old history. As I already mentioned, the city of Madras 
could not be included in the BiU on account of the jurisdiction of the High Court. 
I3i0refore the BiU was passed exchiiing Hht eify of Madras on acoouat of the 
Message sent by the then Governor Lord WilUngdom. As I have akeac^ 
stated, we thought the Government of Madras would ask the Govenimesit trf 
India to make this amendment as socm as possible, but nothing has been done. 
Hence I come before you to inchide the tenr^eeinthe city of Madras under 
the supervision of the Religious Endowments ̂ oard.

Sir, I move iM- feaw of ^  Heui»e to introdaoethe BiU.
The Motion was adopted.
The H onoubable Diwan BASUd>im G. HABATAKAfiWASfl CSETTY  ̂

Sir, I introduce the Bill.

ooufWML 9F {7to M a rch  1935.



Thb 9oiioxrRA3LB JfB. P. N. SAPEU (United Provinces Sonthem : 
,Kon-Hvifraiff>B̂ ftdeMa): Sir, I rise to mov« the following Resolution :

*‘ Thi8 Ck>imcil reconmieacU to the Governor General in Council to take steps to 
establish an Industrial Council on the lines suggested by the Whitley Commission on 
Lab<>ur

I would like first to refer to the death of Mr. Whitley, who was the 
President of the Eoyal Commission on Labour. -He was a great Englishman, 
a great humaiHtarian, and he has rendered great services to Indian labour. 
Indian labour will always cherish his name with gratitude. Sir, one of the most 
useful commissions that was ever appointed by the Government was the 
Whitley Commission on Labour. Thskt Commission reported in 1931 and one 
of the recommendations of that Commission was that steps should be tal̂ en 
by statute to estaWish an Industrial Council. Now, Sir, the question of this 
Council may be considered from three points of view, its need, its function and 
its constitution. Sir, the importance of labour in the modem world cajmot be 
denied. India is becoming slowly industrialised and labour problems are 
getting more difficult and more acute. The old ideas of laissez-faire are 
over fitnd tiUe modern State is becoming increasingly interventionist. Jt 
is essential that legislative process for labour legislation should not be too 
slow and the oonatitution should be such as will make the common man, the 
worker, &el that he can achieve his end by working through and within the 
constitution. It is from this point of view that I would ask Honourable 
Members to approach the problem presented by my Resolution. Sir, in the 
course of their investigatioii, the Commiaaion was much iijnprcssc  ̂ with the 
defects orf Ifie present system of considering legislation ragaiding labour. 
We know in broad outlines tjtie present system* After the idea of legislating 
on is, partiouljar matter î  take^ by the Gtovê rĵ epat of India the subject is 
first eicamined <lepttFtmafiitfdly. If alter this firelimiiMU'y departon^tal exami
nation the central Oovemment considerB that some legislation is necessary, 
then it formulates certain provisional views including a broad outline of the 
measure it has in mind and circulates them for opinion to the local Govern
ments. Local Governments are asked in these circulars generally to consult 
labour and empbyerorganisationB and other public men and their own officers. 
The locaii Goveniment on receiving this oircular passes on this circalar to district 
officers and other officials and non^fficials and employers o f labour w d  labour 
orfanisations. Then 4tie officiala to whom these letters are sent by the local 
€^emment in turn pass them on to their subordinates and other private 
individuals and public bodies for their opinion. The bodies or persons to 
whom these circulars are sent examine these {»*oposal8 independently of each 
other and very often send written replies containing criticisms o f tJjie proposals. 
The provincial Secretariat when it receives these repUes considers these replies 
carefully, scrutinises these replies, and in the light of opinions received it 
ftwmuiates its views and forwards them to the Government of India. The 
replies received from fmblie bodies and individuals are often sent along with 
the criticisms of the provincial Governments. When all these replies have 
been received the Government of India considers th«n in detail; sometimes 
they are referred to the Advisory Committee pf the Legislature attached U> the 
department concerned. I f  and when after all these replies have been received, 
it is considered desirable to have legidation, then a Bill is introduced. Then 
it jometimes happens that a draft BUI is referred jEbr public opinion before it is
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actually introduced in the. liegifilature but more often the circulation is after 
iniroduction in the Lagidature. THon local Gk>vemmentB are consulted, 
local Governments in turn consult their district officers and others interested 
in the questions raised by the Bill, reiJies come to the Government of India, 
the matter is placed before the L^islature, the Bill is referred sometimes tp a 
Select Committee, and after the Select Committee has reported the matter 
is again taken up by the House in which the Bill originated, and if the Bill 
passes tlirough the originating Chamber it comes to the other Chamber, and 
after both the Chambers are agreed, it is placed before His Excellency for 
assent, and that is the process. But even after the Bill has been assent^ to 
its operation is sometimes made dependent upon gazette notification. So 
there is some delay between the passing of a measure and its actual coming 
into operation. Now, Sir, it is right that legislative proposals in a vast country 
like India should be subject to careful and close scrutiny before they are 
actually adopted. Customs and conditions vary in different parts of the 
country and there is certainly need for full consideration before legislation is 
passed. There is certainly need to see that all the interests affected by a 
proposed legislation get <m opportunity of considering and commenting upon 
the possible repercussions of the proposed measure upon their interests. 
But the procedure which I have just outlined and which the Whitley Com
mission outlined, is, as will be evident to everyone, a very slow one, and in 
labour matters it is essential that there should be speed in legislation. It is 
wasteful, as the Commission pointed out, of time and energy. But lack of 
Bpeed is not the only or the principle defect of this procedure.

** The main weakness of the present system say the Cconmismon, is that the only 
exABunation of proposals which most of those consulted are able to make is conductod 
indepen<lentiy in separate ofdces. So far as we can judge from the eorrespondonoe that 
has been supplied to us, much of the criticism is destructive, and many opinions are 
prepare without adequate mateH^J or a sufBoientiy wide view of the subject. It is, 
indeed, difficidt for any one, who is unable to test his ideas in the light of the difTeriiiff 
experience of others, to make eonstmotive contributions to a complex proposal. 
Employers* representatives, workers' representatives and officials all su^er in the process 
by lack of contact with each other

Now, Sir, the CommiAsion therefore say that machinery is needed to briag 
the representatives of all these classes together to oonader proposals in con
sultation witji each other. Such machinery would result in t ^  evolution in a 
shorter time and with a great saving of energy, of measures that would rest 
on a sound foundation of praotical expeinence. Of course it is obvious 
that to a body like this no formal legislative powm can be assigned. The formal 
legislative powers must remain with the legislature and with tie  exeoutire. 
But advisory and consultative functions can be assigned to a body Wee this 
and the Comnussion therefore say that the functions of this Industrial Council 
should be consultative and advisory. The ultimate decision in regard to any 
legislative matter or proposal must vest exclusively in the executive and the 
legislature. The advantage that they foresee is that a Council of this character 
would be able to focus in a clear and prominent manner the various economic 
forces in the country and thus be of material value in the evolution of wise 
and beneficient measures for the advancement of laboiw.

Sir, to this organisation the Commission would give the name of an Indus
trial Council. The organisation would have representatives of employers, it 
would have representatives of labour aJad it would have representatives of 
Government and some nominated melnbers also. This is the constitution 
they propose. They suggest that the C<nmcil should not be unwieldy. It 
should be of a size which would exiable individual members to make individual
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wntributions. They say that the Council should conBist- of 57 members 
Exclusive of Burma. sugge^ 13 Government members, three of whom
would be representativoH from the central Government, two each from Bengal 
and Bombay, and one from each of the other major provinces. They also 
suggest 17 employers’ representatives, four of whom would be from Bengal, 
three from Bombay, two cach from Madras, the United Provinces and Bihar and 
Orissa, one from each of the other major provinces and one from the minor 
provinces collectively. Then there are 17 labour representatives distributed 
similarly to the employers* representatives. Then there are to be two re
presentatives of State railways, one of company-managed railways and three 
of railway labour, making six in all. And there are to be four nominated 
non-oflBcial members, lliey express the hope that one of the nominated non
officials will be a woman. I, Sir, would suggest that there ought to be more 
women in the Council. Also I would suggest that labour representatives 
should be elected by recognised trade unions or by labour constituencies 
which elect to the provincial legiislatures. The employors’ nominees should 
be nominat/cd by recognised chambers of commerce and other employers’ 
organisations for this purpose.

Sir, finally of course the recommendation of the Commission is that the 
Council should find a place within the framework of the constitution itself. 
Now, Sir, in addition to the representatives of the classes I have mentioned 
I  think it is also necessary- to have some representation from the Indian States. 
Labour conditions in Indian States, as we know, Sir, are very unsatisfactory, 
and one of the grievances of our industrialists is that if we force the pace in 
regard to labour legislation in British India industries will meigrate 
to Indian States. Sir, some diplomatic pressure must be brought to bear on 
Indian States and they must be brought into this Industrial Council. Of course 
the Council would be, as I said, an advisory body. It would function as the 
International Labour Organisation functions. The representatives of Govern
ment at the Conference would find themselves to place the proposals agreed to 
at th^ Council before their respective Governments for ratification and there is 
therefore no danger to the Indian States in entering this Council. They would 
not be losing any of their sovereignty if they were to enter or take part in this 
Council.

Sir, BO much for the constitution of the Council. How do I visualise the 
Council to work ? The Council would meet annually. Its venue would be 
changed to diiferent industrial centres annually. There would be a permanent 
Secretary-General and the President of the Council would be elected annually 
at each session. Legislative proposals would be referred to the Council by 
<3ovemment or would bo initiated by the Council itself. It would have the 
power of initiating legislative proposals also. The Council would work out 
these proposals in det^, both in committee and in open conference. The pro
posals would ordinarily be considered at two successive sessions of the CounciL 
At the first session, the Council would prepare a rough draft so that the public 
might be in a position to criticise the proposals and the members take their 
constituents into consultation. In the succeeding year, decisions would be 
taken by the Council. A Council of this kind would have the confidence of the 
Legblature, and indeed it would be desirable to have some representation of the 
I^islature also on the Council. So far as the budget of the Council is concern
ed, it should be met from central revenues and there should be a Standing 
Committee of the Council of two or three which might meet three or four times 
a year to prepare the agenda for the Council and to do all the spadework and 
the preli minary work for the open session of the Council. Consideration of 
legislative measures would not be the only ftinction of this Council. We know.
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Sir, that in ttie modmx State, the legislatiye procesfi is very oompUcatod. 
We a measure ; we give to the executive rule-inaikii;« powei» uadbsr ^  
If^gimtion, and these rules m i  regulatioDB sometimes are o f very great import- 
aaoe. You oan make or mar a measure by your rule-making power. Now, 
Sir, the Counoil would have the power of advising Qovemmeut on rules made 
uuder authority given to them by measures passed by the I^egielature. 
we know from experience that rul^ under the Factories Act̂ Mr the Workmen’  ̂
Compensation Act or the Mines Act are of vast importance lx>tib to employ ŝrs 
and worker ,̂ and the ^ecutive Government, before it fraiaes rules, w5l have 
the benefit of the advice of a CounoU which would have representatives of all 
the interests on it. Then, Sir, with provincial autonomy, there will be need 
for greater uniformity in labour legislation in future. Labour is going to be, 
as we know, both a concurrent subject and a provincial subject. There will 
be need hereafter for greater co-ordination in r^ard to labour matters. Thei^ 
will be need, with provincial autonomy, for a co-ordinating body which would 
preserve that unity of purpose and that unity of method which is vital to 
industrial progress.

Sir, the Commission say that no legislative authority should be given to 
the Council. But it ou^t to be laid down that in respect of ̂ i ŷ proposal for 
the adoption of general legislation, which has the support o f two-thir^ 
Government members, it ought to be obligatory on provincial Governments 
within A specified time to submit the proposals to their respective Legii^tvires 
for decision as to their adoption or not. As for the method, the Commisaion 
viaualise that the voting will be in separate compartments. The employers 
will vote as employers, workers wiU vote as workers, and Grovemmwut ŵ U vote 
as Government. The Counoil could also be of use in the collection of st^tistiop 
regarding labour and the oo-ordlnation and development of economic 
research«

Sir, I would say that tlie preaent is a su^U e Ume for takiflig up this 
question. The ne«r constitution is going to be an extremely eonservative one. 
We are going to have an executive which will be responsiUe to both the 
Houses, and &e Council of State wiU have equal powers with the lower House. 
In the major provinces, there will bo second Chambers. Therefore, Sir, there 
is need that organised lal>our should be given an opportunity of expressing itself 
in a constitutional manner. There is need that otganis^ labour s h o ^  be 
given an opportunity of making its influence felt in the Legislatures of the 
country, and it will benefit both the employers and the labourers if a maoUnery 
could be devised which would bring them together. We do not want labour 
to develop on western lines in this country. We wish to avoid class conflict. 
I think a Council of this character would help in the promotion df industrial 
peace.

Another point that must be remembered is t^at in the provincial second 
Chambers, as also m the central second Chamber, there will be no representa
tives of labour. Labour has not been given any special representastion. 
The deprensed classes, from whom most of our workers are drawn, have not 
also been given any representation in the provincial and the central second 
Chamber. Therefore, Sir, an organisation is very necessary which would j^ e  
labour an opportunity of making its influence felt in the Legiriaturos oi the 
country. Sir, we are living in a dynamic world. We are having rapid 
economic changes in all countries. In these days of rajAi economic change, 
the very purpose of labour legislation might be defeat^ by Io m  delay, ^ o  
■take one example of the present defective system, the present !fo«ide Union 
‘Act was decided upon in 1921, but it was not Actually put into foree untiB 19W.

6 0 6  COUNCIL OF STATE. [ 7 t h  M a r c h  1986^



Similar is the case with draft Conventions of IntematioDftI Oi;gaiaiBa-
tion0 . One of the functions of this Council would be to advise on the ratifi
cation of ISiese draft Conventions. Therefore, Sir, for all these reasons, in the 
interests of industrial peace, I would u^e on this Cojmcil to accept this Reso
lution. The whole of our future constitution is in the melting pot, and there
fore this is a suitable time for taking up this subject, because, the labour 
position in the new constitution should also be assured. For tiiese reasons. 
Sir, I commend this Resolution to the acoepta«€6 of the House.

TffiB H o n o u k a b le  Mb. P. C. D. CHARI (Burma : General): Sir, I heartily 
BVrpport the Resolution which has been so ably moved by my Honour^le friend 
Mr. Sapru. He has detailed what ho thinks shoidd be the functionB of this Indas- 
trial Council. We have had the Agricuitural Council which has been doing very 
▼aluitble work. India is steadily being industrialised aad the industml 
problem is coming more and more to the front and is becoming more acute. 
The real position is that labour in India is in a jjemi-oi^anised state and tbere 
is a danger of labour playing into the hands o f people who are interested in 
exploit-mg It. The creation of on Industdal Coiinci] with a proper consdtution 
to ensure that the real representatives of labour have voice in shkapaig the 
industrial policy ought to be welconne to the €k)vemment €rom 1)hifl point-of 
view. Labour being a provincial subject , as the Honourable mover has 
pointed out, there is a very great advantage in haviiig co-ordiiiation in tine 
matter of provincial legislation relating to labour, wMle Govemanettt would 
be able to ascertain first hand from local representatives of laibottr and the 
employers their views on all questions. Thus tlie Council would S€ffve a great 
purpose in bringing local and perhaps conflicting interests to a common centre 
for discussion. Also we cannot in India slavishly ioHow western methods in 
our industrial and labour policy. We have to evolve a policy of our own having 
regard to the needs of India, and the creation of this Council will go a ̂ ong way 
in developing a reaUy national labour poKcy.

Then another important function of this Council will be to advise in 
matter of framing regulations under various enactments. As tftie mover 
i>ointed out, very mu<A depends upon these regulations and the way in whicii 
they are worked, and this Council will enable those w4io know where tite «hoe 
pinches to give their views, and the regulations can be framed or altered accord
ing to the real needs of labour.

Then, Sir, we in Burma feel that unless there is a proper convention as 
regards the immigration of Indian labour into Burma, it will become a serious 
problem hereafter, just as it is in other countries where Indian labour is largely 
employed. This Industrial Council could serve a great purpose in bringing 
into the purview of its discussion and arriving at decisions matters relating 
to Indian labour overseas, and I welcome tlie Council on this s<x)re because 
H will give a great opportunity of eo-ordinating efl̂ orts as between the 
Government of India and the representatives of labour in this country.

Sir, with these words, I heartily support tiiis Motion.

T he H o nourable  Mr. H08SAIN IMAM (Biha.r and Orissa: Muham- 
niadan): Mr. President, I rise to support this Resolution moved by my Honour
able colleague Mr. Sapru. While I am in general agreement with his Resolu
tion, I wish to safeguard ourselves from giving any total approval to the scheme 
^  prepared by the Labour Commission. The reason for that is, that when 
1̂ 18 iKJheme was propounded by the Commissicm the present difficulties had 
not cropped up. Then we did not know of a Governor General acting at hif.
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xlboretion or of a Glovemor acting in his di?oretiou. This new term ha« been 
imported by the new constitution scheme, and it is quite possible that wherever 
the word Government ”  oomes in this clause may be construed to enable 
him to act on his own initiative. I wish to safeguard that contingency.

With this reservation, I wish to emphasise the urgent necessity for co“ 
ordinating efforts for the amelioration of ̂ e  lot o f the workers. The Govê rn- 
ment has no doubt brought forward measure after measure for the well-being 
o f labour, but it has been a standing complaint of labour and its sympathiBers 
that whatever has been done has bron done a little too late. I would remind 
the House of the fact that when the hours of woric was under discussion in the 
Simla session we entered our protest that it was too late in the day to fix 54 
hours a week, when aJl the rest of the world had moved to 48 or 42 hours a 
week. Similarly, when we discussed the Trade Disputes Act, I pointedly 
drew the attention of the Honourable Industries and Labour Secretary to the 
fact that when the Bill was circulated to provincial Governments they were 
nnanimons on two points. One was that the Act should be made perman«it, 
and the other was that the Act should be amended, although opinions differed 
on the particular amendments which ought to be made. The Government 
acted on one of the recommendations and made the Act permanent, but 
without bringing forward the neoessary amendments which would give life 
to it, with the result that the Act is very nearly a dead letter. One year has 
passed and no Bill has been brought forward yet. We have to see whether 
in the second year the Government will do an3rthing.

Now, Sir» attention has been drawn to the tendency in labour legislation 
whereby enormous rule-making powers are vested in the executive Govern
ment. That is also one of our standing complaints, that the House or those 
who are concerned do not get an ppportomity of scrutinising those rules and 
regulations. I would again remind the House that when the Dock Labourers 
Bill was on the legislative anvil we foimd that the letters (a) to (x) were exhaust* 
ed in setting out the powers given to the executive to frame rules. As a 
matter of fact the BiU was not a legal enactment setting out the law on the 
subject, it was just a measure enabling the executive to frame laws bv rules 
and regulations. I f those rules are framed in a spirit of help towards labour  ̂
well Md good ; but if they are not, the Act is entu^ly negative.

The HoifTOUBABLE THE PRESIDENT : Are they not published in the 
Gazette of India ?

The H okoubable Mb. HOSSAIN IMAM: Mr. I^esident, they ate 
published in the Gkwette of India, but no opportunity is given to the central 
Legislature, as is given to the House of Commons in the case of similar regular 
tions, to discuss the proposed regulations, nor is opportumty given to the 
industries concerned to have their say. It is very difficult to have rules and 
regulations framed by the Government deteated or thrown out. It is impossible 
to do it in this House.

T he H oivoubabls Mb . D. G. .MITOHELL : Honourable Sir, may 1 
explain as regards the Dock Labourers BUl that the very elaborate rulasto 
ibe made are already framed. They are part of the International Convene* 
iion.
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The H onou bablb  Mb. HOSSAIN IMAM : That reminds me of anofcher 
thing. Whenever the Government wants not to act on an International 
Convention the easiest method they have found is to bring that Convention 
before the House and get it rejected. That shows how far International 
CJonventions have been effective in doing anything good for labourers in 
India.

Now, Sir, coming to the merits of the Industrial Council, the great thing 
is that it brings the representatives of employers and labour together. That 
is a move in the right direction. As long as these interests are kept in water
tight compartments, the ertremist tendency of each party will prevail. It is 
only when they come in contact that labour knows the d^culties of the capi
talist and the capitalist are made aware of the difficulties of living of labour 
and arealrapi^oachement will be established. It is more by bringing them 
together that you will facilitate industrial development than by making all 
these rules and reguiationB. The great requirement at present is that these 
two sides which have been always at war should unite ; without unity they 
Oannot succeed. As long as this state of affairs in which every one is out to 
have his pound of flesh continues, there will be no prosperity. Even England 
is suffering from this tendency ot warring interests of labour and capital. 
Europe has had to go to extremes. We have Soviet Russia where there is 
no capitalism. Then we have a Fascist State in Italy and so on and so forth. 
We find that there is consciousness in the world to compose the differences 
between these two bodies, and one of the steps which will go a long way in 
establishing good relationship between labour and employer is to have a 
council where they will meet roimd the table, discuss matters and come to an 
agreement.

T he  H o nou bable  Mk. D. G. MITCHELL (Industries and Labour Sec
retary) : Mr. President, I wish to endorse whole-heartedly the remarks made 
by my Honourable fnend regarding the late Right Honourable Mr. J. H. 
V^tley. The extent to which he won both the admiration and the 
affection of all with whom he came m contact durmg his labours in India*— 
men of all classes, of all creeds and of all shades of opinion—was quite remark
able. I cannot do better than repeat a claim very recently made by Lord 
Halifax that the work Mr. Whitley did on the Commission is likely to influence, 
more than the work of any other single man, the future of Indian industrial 
development.

Sir, I was somewhat disappointed with the speech of the Honourable  ̂
mover of this Resolution. After opening with a lengthy passage on the subject 
of legislative delays he himself delayed this House for fully 25 minutes before 
he got down to the gist of his own Resolution. He entertained the House 
with a somewhat elaborate paraphrase of the recommendations of the Whitley 
Commission, with which, I thmk, all who are at all interested are already 
sufficiently acquainted. One aspect of those recommendations, however, 
he does not appear to have realised fully, that is, though the Commission 
made some very definite recommendations they made them definitely and 
pronouncedly in regard to the future constitution, and nowhere have they 
made any strong recommendation that this council should be established at 
once. They sepm to have had in their minds the danger that such control 
ft8 at present exists at the centre our labour legislation and labour matter# 
generally might under the future constitution, under a system of autonomous 
provincial Governments, be relaxed; and in view of that danger, which I
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tiaak (Aiefly oooupied their miads, they pot forward certwn very de^nite 
ptopoeftk. For instance, they say in one pace :

“  Hitherto we have been diecuBsing the Council with central legiBlation in vi«>w If, 
however, labour lemslation is to be decentralized to any extent, the need of Bom  ̂ co
ordinating body will be imperative. The withdrawal of the unifying force exereisrd by 
tb^ o^i^al aaid executive would give much greater uugerKy Mtd importance
to any machinery that can do something towards rbocuving the same end

I do not deny that the CoTnmifision did see the possibility of the estabkgh<ment 
•of an Industrial Council of this kind before the introduotion of mfW ooa- 
stitution. Indeed in one pl&ce they say :

“  We reeonrniesd that, when the new-con«titution it ftt^xaed, the Council »wheth» it 
hua been eBiabliahed by tbait time or not, should find a place wiihin the constitaiionaJ 
Stmeiufe
They therefore envisage Hie possibility of the establishmemt of this Council 
before the introdnction of the new oonstitutlon. Nevertheless, their muKis 
were engaged chiefly with the da^ars of what might liappen if central control 
were peiaxed imder the new constitution. In the event, tlie fears of the Com
mission have not been realised. As one of my Honourable friends on the other 
side has remarked, labour subjects wiB be in the conoiirrent field, which means 
that the central Legislature will still have powers of conteol by l ĝial&tion. 
Further than that, they lie chiefly within Part II of the Concurrent List, 
whidi means that the central executive authority will have power by executive 
order to enforce legislation on these subjects. As regards the constitution of 
the Council, provision hfiw been made in the Bill, which I daresay most of 
my Honourable friends have noticed, in clause 133, whereby when it appears 
to His Majesty, upon consideration of addresses presented to him through the 
<3ovemor General from any Legislatures in Imi^, that the publie interests 
would be served by the estabHshment of an Inter-Provincial Council charged 
with certain duties (which would include the dutiw that would fall upon an 
Industrial Council), it shall be lawfal for His Majesty in Council to estabHsfa 
such a Council, and to define the nature of the dutim to be j)erformod by it 
and its organisation and procedure. The danger therefore whi<  ̂ the Whitley 
Commission feared has not been realised.

I am not here to dispute the desirability of the establishment of such an 
Industrial Council. No one would attempt to deny that a Council of some 
sort, whether on these or on other lines, would be of very great value indeed 
to India. The pomt that I wi^ chiefly to make is that there is tio very great 
hurry about it. In view of the particular form of the recjommendations of the 
Commiwaion̂  the Government of India placed this (Question o f the Industrii l̂ 
Counoil somewhat low down in the list of precedence. As all Honoorable 
Members know, the Boyal Commission made an enortnous numbfer of very 
impoftant recommendationB. These had to be dealt with more or less on a 
list o f priority. It was impossible to undertake the whole of the wotk recom- 
mmded by the Commission at once. Honourable Members will also adirrit 
that an enormous amount of very valuable work has been done, and, if they 
w^l peruse the blue book whidi was circulated recently, they will see that a very 
eonfittderabk amount of very important work still remains to be done. jPor 
this reas<>fi the Government of India do not propose at present to undertake 
this w«rk, but will defer it until several more important subjects have beeti 
d e ^  wit <̂ I peed refer Honourable STembers only to two subjects, the 
primary impe^mce of whioh thw will certainly admit. I ref(6r to vei^ 
important and intricate affair o f the uni*e^Iated factoHm as one ini^ahce^
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and to the question of trade disputes, which was referred to by the Honourable 
Wt. Hossain Imftm, as another. I may add that there arfe many others, as 
flotiotrraWte Membets will see if they peruse the bine pampftlet which was 
isstied a few days ago.

Now, then, looking at this proposition calmly I can see some other reasons 
why there shoffld be no particular htirry about the estabHshiii^t of this Indus
trial CJouncil. If we were to establish it now, it would have to be overhauled 
in the not very diisrtant future on at least two occasions. The first would be 
on the establishment of autonomous provinces. We could not set up an Indus
trial Council now which we could regard with any prospect of sucoesff as being 
acceptable to an entirely different frame of provincial Gk)veminent. Honour
able Members know that these subjects are entirely within the provincial 
sphere of administration, and the present form of Government, split dyarchi- 
cally, answerable to a legislature elected on a narrow franchise, is not likely 
to have the same views as an autonomous Government answerable to a legis* 
lature with a much broader franchise. The next occasion on which there will 
be need for revision would be upon the establishment of federatioe when entirely 
new provisions will have to be made to meet the case of the Indian States. 
I therefore suggest to tlie House that we might at least wait until the autono
mous provinces have been constituted. We could then undertake the examina
tion of this question upon the advice of Governments responsible entirely to 
the new legislatures.

Another reason why there is no particular huny is that the Royal Com
mission itself examined, and examined in great detail and with great thoroiigb- 
ness, all tjie outstanding labour qiiestions which came before them in the jrearti 
1930 and 1931. They made, as I  have said before, a great mass of very im
portant suggestions. These are still being considered. If we were to establish 
an Industrial Covineil now wt would in effect be estabUsiiing another Ccafl- 
mission in pd*m»nertt session. I hav  ̂no doubt that they WotfW do extretnely 
valuable work, but the Government of India itself has not the time or the 
staff to deal with more problems than are now engaging its attention in con
nection with labour.

I would therefore suggest to my friend that he slu>uld reoognise Govern
ment’s very practical difficulties in this matter and should realise that in the 
end we would probably get a better Industrial Council if we wait and consult 
the new Governments. And I would suggest to him that he should not press 
on us this very difficult and laborious vtratk at a time when this department 
is already frtlly engaged with other matters which m my opinion are wen more 
ilnp^tant.

Titb HONOTTtlABLE Mr . P. N. SAPRU : Sir, the Honourable Mr. Mitchell 
has not opposed the idea of an Industrial Council. What he says is that 

this is not a suitable time for dealing with the matter 
* and that it ought really to be taken up after the new

provincial Governments have been set up. He further says that the depart
ment has got very heavy work just now m connection with the other recom
mendations of the Labour Commission and that this is one of those recom- 
mendationfl which can wait. Now, Sir, there is this difficulty, that my readmg 
of the new constitution is not the same as the reading of my friend the Honour
able Mr. Mitchell. I do not know. Sir, whether it would be possible for these 
new Governments to taJte up this question at all. Constituted as they would 
be, they would be very conservative. Even in the provinical Governments 
we are going to have second Chambers and there may be other factors, iii 
operation and we do want, before provincial Governments are brought into
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actual existQnoe, a co-ordinatiug body so that the work wliich the oeatral 
Govmunent lias done so far for lioour might be preserved. In view of thiî  
ooneidOTation I am not disposed to withdraw my Resolution, though I  recog
nise the sympathetic tone of Mr. Mitchell.

T h e  H onoubabub thb  PRESIDENT : Resolution moved :
That this Council reoommends to the Governor Qeneral in Connell to take eteps ta  

establiph an Industrial Council on tb« lines suggested by the Whitley Commission oa 
Labour ” ,

The Question is :
“  That this Resolution be adopted. **
The Council divided :

' AYJES— 7.
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Banerjee, The Honourable Mr. Jagadish 
Chandra.

Chari, The Honourable Mr. P. C. D.
Hossain Imam, The Honourable Mr. 
Jagdish Praaad, The Honourable Rai 

Bahadur Lala.

Naidu, The Honourable Mr. Y , 
Ranganayakalu,

Sapru, The Honourable Mr.P. N.
Sinha, The Honourable Kumar Nripendra 

Narayan.

NOES— 22.
Basu, The Honourable Mr. Bijay Kumar. Menon,TheHonourable Diwan Bahadur Sir 
Charanjit Singh, The Honourable Kaja. Ramunni.
Choksy, The Honourable Khan Bahadur , Mitchell, The Honourable Mr. D. G.

Dr. Sir Nasarvanji. j Noon, The Honourable Nawab Malik Sir
Devadoss, The Honourable Sir David. ; Mohammad Hayat Khan.
Ghosal,The Honourable Mr. Jyotsnanath. i Philip, The Honourable Mr. C. L.
Ghosh Maulik, The Honourable Mr. Satyendra' RusseU, The Honourable Sir Gutluie, 

Chandra. Spence, The Honourable Mr. G. H.
Glass, The Honourable Mr. J. B. Stewart, The Honourable Mr. F. W.
Glancy, The Honourable Sir Bertrand. Stuart, The Honourable Mr. T. A.
Hallett, The Honourable Mr. M. G. j Tallents, The Honourable Mr. P. C.
Johnson, The Honourable Mr. J. N. G. The Honourable Hai Sahib Pandit
Kameshwar Singh of Darbhanga, The C^karan Nath.

Honourable Maharajadhiraja Sir. Yamin Khan, The Honourable Mr. Moham*
mad.

The Motion was negatived.

STATEMENT OF BUSINESS.
The H onouBiABLB Mb* M. G. HALLETT (Home Secretary) : Sir, Gov

ernment will have no business to place before the (Council between now and 
Wednesday next, which as Honourable Members are aware, is a non- official 
day. But I take the opportunity of informing Honourable Members that 
there is a possibility of Government business being brought forward on 
Thursday, the 14th of March*

Th e  H onoubable the  PRESIDENT : With reference to the announce
ment that has just been made, I have to inform the House that in the event 
of the Council meeting on the 14th March the elections for the Standing Oom̂  
mittee on Roads, the Standing Advisory Committee for the Indian Posts and 
Telegraphs and the Standing Committee of the Department of Commerce will 
take place on that day and will be conducted by means of the single trans* 
ferable vote.

The Council then adjourned till Eleven of the Clock on Wednesday, the 
13th of March, 1935.
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In Counoll of State Debate, of the 2nd March, th«
last line but one between the wotdfl “  who *’ and » deaire , %nHft the
words " do not




